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(54) Title of the invention : GENERATION OF DPSK MODULATION USING MIXER FOR IDENTIFICATION OF FRIEND OR 

FOE INTERROGATOR SIMULATOR 
 

  

(51) International classification  
:G01S 

13/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)THOTA LAXMI PRADEEP KUMAR  

   2)SATYA KUMAR VRMN B  

   3)YEESHU KUSHWAHA  
 

(57) Abstract : 

Civil Mode S interrogation will consists of pulse modulation and DPSK modulation. The purpose of Civil Mode-S is that the aircraft 

is able to respond to selective addressing by interrogator during increased air traffic and congestion in air space. The transponder will 

reply only when it is L specifically addressed. The Mode S address and data of the Civil Mode S interrogation is DPSK Modulated. 

The DPSK modulation is carried out in sync with the P6 pulse. The DPSK modulation is generated using FPGA and mixer circuit. 

Encoded data is generated from FPGA depending on the interrogation format. The data is clamped using clamper circuit to provide 

necessary phase shifts depending on the data. Clamped data is mixed with RF signal from the source using mixer to generate the 

DPSK Modulated signal. 
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(54) Title of the invention : CONTROL KNOBS FOR DUAL CONCENTRIC SHAFT POTENTIOMETER WITH STOPPER 

MECHANISM 
 

  

(51) International classification  
:H01H 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)SLRDC, HAL, AVIONICS DIVISION, HYDERABAD  
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(72)Name of Inventor : 

   1)LAKSHMANA KUMAR MATHA  
 

(57) Abstract : 

Potentiometers in cockpit display units are used for various functions such as channel selection, control of other equipment and are 

operated by control knobs attached to its shaft. Different kinds of potentiometers such as single or dual concentric shaft, full or partial 

rotation, continuous or discrete rotation are used to meet the specific functions. Many functions are to be performed by potentiometer 

due to space limitations in the cockpit. Also potentiometers are to be equipped with locking mechanism besides providing the actual 

functionality. An electrically good potentiometer may not be equipped with locking mechanism and a better tactile feel. Giving 

importance to the functionality the potentiometer are selected either single shaft or dual concentric shaft with or without locking 

mechanism. Two concentric cylindrical knobs designed to control the potentiometer along with locking mechanism. This dual 

concentric shaft potentiometer is operated with two control knobs fixed to the two shafts of potentiometer. This assembly comprise 

two specially designed knobs namely outer shaft knob and inner shaft knob besides with display panel and switch plate and switch 

PCB. The outer shaft knob controls the outer shaft, the construction of which is as simple as a regular control knob and made to rotate 

in the recess provided in the switch plate. It has a small projection protruding from the periphery to stop the shaft at a location when it 

touches any object/stopper. The inner shaft knob operates inner shaft of potentiometer while rotating in the recess provided in the 

display panel. It is designed in such a way that it partially encapsulate the outer shaft knob, while fixing it to the inner shaft, without 

hampering the outer shaft functionality. It has two holes, one on each shoulder, to view the position information of outer shaft knob. 

Both knobs are made to rotate  and stop at desired locations individually in the switch panel assembly. Both knobs are operated 

through an angle of 300 degrees between 30 to 330 degrees with respect to the vertical axis along with locking mechanism. A small 

slit is made on periphery of both the knobs to provide the positional information of the both shafts of potentiometer. 
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(54) Title of the invention : DESIGN OF PERFORATIONS CONTROLLED AIR DISTRIBUTOR FOR FORCED AIR COOLED 
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(51) International classification  
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)SLRDC, HAL, AVIONICS DIVISION, HYDERABAD  
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INDIA. Telangana India 

(72)Name of Inventor : 

   1)LAKSHMANA KUMAR MATHA  
 

(57) Abstract : 

The air distributors in avionics equipments are used to control and guide/distribute the air in to various sections of the LRU; at desired 

rate, to dissipate heat generated by electronics equipment. Air may pass directly over components or indirectly through channels to 

dissipate heat. This air distributor is designed to distribute air in to three cold plates from single inlet, j.e it has one inlet and three 

outlets namely outlet-1, outlet-2 & outlet-3. The outlet -2 is in heat middle of the air distributor. The air flow from outlet-1 and outlet-

3 are equal and is distributed by a V section, provided in the air flow passage, where as the flow rate is different through outlet-2. It is 

a hollow type construction and has two opposite passages for outlet-1 and outlet-3. Each passage is divided into two sections that are 

converging along the flow direction to accelerate the flow. Further both passages are sub divided into 5 sections uniform distribution 

at each outlet. All three outlets have perforations to control and streamline the flow entering in to the cold plates; Air entering at inlet 

is directly flows through the perforations in outlet-2 while distributed equally in to outlet-1 & 3. Construction is simple and comprises 

a distributor and two cover plates welded rear side to this plate. The inlet and outlets are provided with slots to accommodate 0 rings 

or gaskets to prevent leakage loss at inlet and to prevent air leaking in to the LRU. It is also provided with captive screws for easy 

assembly and maintenance. 
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(72)Name of Inventor : 

   1)T. M. Muruganandam 

   2)Sonu K Thomas 
 

(57) Abstract : 

The present invention relates to an apparatus for conveying fluids, more specifically the apparatus can be used as a suction pump. The 

said apparatus is a nonuniform valve-less standing wave suction pump which consists of a nonuniform resonator connected to a linear 

actuator acoustic driver for producing a high amplitude standing wave. The apparatus also consists of no moving part rectifier to 

generate flow which will be pumped or sucked. The high amplitude standing wave has pressure antinodes and nodes. The rectifying 

elements for inflow and outflow are located at the pressure antinodes. The recitifying elements consist of single or multiple diffuser 

nozzle elements arranged in series. This device has no moving components except for the linear actuator, which is an inevitable part of 

the suction pump. Thus, by avoiding these moving components the pumps can not only be made more efficient but also made more 

reliable. 
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(72)Name of Inventor : 

   1)TIRUMALAPURI N A GOPI  
 

(57) Abstract : 

There are various technologies in renewable resources. For example: Wind, Solar etc. By using these technologies, we were not able 

to produce expected power (current) from the source as conventional energy can produce exact power. This problem can be rectified 

by making small changes in wind turbine helps to generate the expected result. Heres what our goal is, using less energy to do the 

more work. What does it mean, less efficient motors /engines are used to functioning of the generator. 
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(51) International classification  
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36/00  
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   3)Reshmi Nair Rajagopal Jayalekha 
 

(57) Abstract : 

The present invention relates to an antifungal herbal formulation for treatment of vaginal candidiasis comprising three medicinal plant 

extracts namely Curcuma longa, Ventilago madaraspetana and Terminalia chebula. The herbal formulation of the present invention is 

effective against three different species of Candida namely Candida albicans (ATCC No.90028), Candida tropicalis and Candida 

glabrata (both are clinical strains). The present invention provides an herbal formulation useful as a vaginal gel, cream, vaginal film 

and pessary. 
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(51) International classification  :C07D237/32  
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(57) Abstract : 

The present application provides crystalline forms of olaparib and the processes for preparation thereof. 
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(54) Title of the invention : AN APPARATUS FOR THE GENERATION, TRANSFER, CONTROL, MONITORING AND 
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(51) International classification  
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19/41;G06Q 
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(32) Priority Date  :NA 
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APARTMENT, 80 FEET ROAD, HSR LAYOUT SECTOR 2, 

BANGALORE-560102. Karnataka India 

(72)Name of Inventor : 

   1)K. RAVINDRA SHETTY  
 

(57) Abstract : 

An apparatus for the generation, transfer, control, monitoring and management of resources and parameters has been proposed. 

Resource could be in any forms of matter and energy, viz., and solid, fluid, gas, plasma, electric power, optical, any hybrid form of 

resources, any signal and combination thereof. Parameters may be in electrical, optical, various concentration level of chemical in any 

form of matter, electrochemical, ion selective field effects, reservoir water level, flow of water in river, weather conditions and 

forecast, pressure, ionization, rain fall, multimedia, telematics. GPS/any location identifier and electromagnetic energy of any band/s 

of matter or in any combination of its form. These parameters may be associated with any form of matter, which is in solid, liquid, 

gaseous, plasma or any combination in-between states. Generation of resource may be done through one or many direct or indirect 

methods and techniques. These generated resources are transferred to the ground through appropriate medium and vice versa by 

physical connections or by wireless or direct tali or any combination thereof Single or multiple generator systems are located at single 

or multiple locations and at various altitudes and longitudes. in one of the method by various few physical and chemical parameters at 

the atmospheric layers. In one of the application this would be in and around cloud region to generate rain Few methods has been 

propose to get the rain at a particular location by injecting/varying the matter and energy parameters in appropriate proportions, 

parameter like pressure, ionization, chemical have to change the physical, chemical. The part of entire product and solutions work in 

modular approach with static, flying or combination thereof device in offline or in live environment through various networks and 

connecting and communication methods. it may also possible that apparatus is modular connected to flying balloon networks to trans-

receive data between few modules in the apparatus and central location/ multiple view. Received parameters are fed to novel software 

tool which would accurately measure and monitor the available natural, stored and artificially generated resource at measure and 

monitor the available natural, stored and artificially venerated resources at various locations with all possible type of footprint. These 

methods are needed for efficient agricultural production; solve water disputes among interstate river disputes, optimizing site-specific 

crop management as per local/interstate requirements by optimally utilizing the various resources. This apparatus could be used for 

various other applications as well. 
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   4)Kiran Nanjunda Iyer  
 

(57) Abstract : 

ABSTRACT Embodiments herein provide a method and an electronic device for displaying images in multi-dimensional mode based 

on personalized topics. The method includes generating a plurality of personalized topics from a plurality of images included in the 

electronic device in a time period. Further, the method includes displaying the plurality of personalized topics across a timeline. FIG. 3 
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(54) Title of the invention : AN APPARATUS AND A METHOD FOR PROCESS IDENTIFICATION IN SPINNING MACHINES 
 

  

(51) International classification  
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(72)Name of Inventor : 

   1)AMIRTHALINGAM, JOTHIMURUGAN  
 

(57) Abstract : 

A process identification apparatus for spinning preparatory machines is disclosed. Said process identification apparatus comprising a 

decoding and encoding arrangement, a driving arrangement, said decoding/encoding device comprises a control unit, plurality of 

sensing means, decoding /encoding device with a driving means and said control units are connected with wireless communication 

network system. Said process identification apparatus, is mounted in the delivery zone of the spinning preparatory machines. The 

containers with transponders are decoded and encoded with process data and said containers are monitored by electronic receivers 

mounted in the creel zone of the spinning machines. The data from all control units and electronic receivers are sent to Internet of 

things (loT) enabled wireless communication system. 
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(57) Abstract : 

Areca fiber extraction machine focused on extraction of areca fiber from areca husk . This is basically removing fiber from areca husk. 

The areca husk is outer cover of areca nut which consists of fiber. These fibers are being extracted manually. This has several 

problems such has time consuming, low production rate, human error, low quality fiber, more workers and skilled labours. This 

machine aims to overcome these problems by fabricating areca fiber extraction machine which automates the fiber extraction process. 

This machine consists of 3 phase ac motor which is directly coupled to driven shaft. The driven shaft is enclosed in a casing which is 

designed in such a way that only dust is removed and fiber comes out of rectangular duct at lower side of casing. The driven shaft is 

supported by two bearings and has blades which are designed by modifying the blade design of coconut husk decorticating machine. 

Thus this machine will be helpful for rural entrepreneurs and farmers. 

  

No. of Pages : 10 No. of Claims : 5 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10757 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641031908 A 

(19) INDIA  

(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018 
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   1)Durga Narasimharao Thota 

   2)Prashanth Siddaraju 
 

(57) Abstract : 

ABSTRACT Method and system for priority based scheduling of tasks associated with a home automation system in the event of a 

power failure. When power input to the gadgets being managed by the home automation system switches from a main supply to a 

backup power supply, the system schedules different tasks according to priority of the tasks to ensure that high priority tasks donÊt 

get affected due to power failure. One or more low priority tasks that were running before the power got switched to backup power 

supply get paused or stopped, and the power supply is utilized to power the high priority tasks. FIG. 2 
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   1)Rajavelsamy Rajadurai 
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(57) Abstract : 

ABSTRACT Method for managing communication in Mission Critical data (MCData) communication system• Embodiments herein 

achieve systems and methods for managing communication in a Mission Critical data (MCData) communication system. The 

proposed method and system provides file distribution and data streaming in the MCData communication system. The proposed 

method and system provides a functional model and mechanisms to support mission critical data services. The functional model to 

support file distribution and data streaming, and associated procedures including one-to-one, one-to-many, and group data 

communications. Further, the proposed method and system provides mechanisms for optimizing radio resource utilization and 

backhaul link utilization in the MCData communication system. The proposed method and system provides radio resource utilization 

of the PC5 interface for the MC service, when multiple group members are under a relay node. Further, the proposed method and 

system can be used to reduce number of unicast transmissions between the MCData server and the MCData UEs by local routing at 

the relay node. FIG. 1  
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   3)PONGILATI Ramakrishna Reddy  
 

(57) Abstract : 

The invention relates to a novel process for preparation of crystalline Linezolid Form-III. The crystalline Linezolid Form-III obtained 

by the process is highly pure with HPLC purity equal to or greater than 99.9% with single un-known impurity less than 0.05%. 

  

No. of Pages : 19 No. of Claims : 12 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10760 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641031595 A 

(19) INDIA  

(22) Date of filing of Application :16/09/2016 (43) Publication Date : 23/03/2018 
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(57) Abstract : 

The present invention is in relation to fabricated Graphene Oxide (GO)  Platinum (Pt) nanocomposite films for temperature sensor 

applications based on the principle of negative temperature coefficient (NTC) resistive element. The invention also discloses a process 

of synthesis of the nanocomposite and method of fabrication of the nanocomposite film on a flexible substrate. 
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(57) Abstract : 

A device for monitoring a health status of an earth line connected to a product is provided. The device includes (a) a High Voltage 

(HV) charge pump which is connected to a capacitor and the HV charge pump discharges a high voltage transient to the earth line for 

a short duration during a diagnosis, (b) a charge monitoring means to monitor a charge level of the capacitor, (c) a current monitoring 

means to monitor a discharge current flow through the earth line from the device, (d) a control unit which is adapted to determine and 

communicate the health status of the earth line, (e) one or more switches which are controlled by the control unit. The control unit 

determines the health status of the earth line during the diagnosis based on a signal received from at least one of the charge monitoring 

means and the current monitoring means. Figure 2 
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(57) Abstract : 

ABSTRACT TEXT TO BRAILLE DEVICE A text-to-Braille service is disclosed herein that includes an imaging module. The 

imaging module includes multiple cameras arranged to image part of a page of text. Each camera has a different field of view of the 

page, so each camera images a unique portion of the page. The multiple images can be combined to form a single image upon which 

optical character recognition is performed. The text of the page can be converted into Braille characters and displayed on a refreshable 

Braille device. [FIGURE 8] 
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(57) Abstract : 

Implementations described herein disclose a method for direct screening and monitoring of health parameters of multiple individual 

subjects in a remote location with easy access and periodic visits by such multiple individual subjects, where such remote location is 

not a healthcare facility. Furthermore, an apparatus disclosed herein enables remote health monitoring of individual subjects including 

children outside the confines of a healthcare facility. 
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(57) Abstract : 

ABSTRACT The present invention relates to novel solvates of Farnesoid x receptor (FXR) agonist. The present invention particularly 

relates to novel solvates of Obeticholic acid. The present invention particularly relates to novel hydrocarbon solvates of Obeticholic 

acid. The present invention more particularly relates to cyclohexane solvate of Obeticholic acid and a process for its preparation. 
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(57) Abstract : 

ABSTRACT Method and mobile device for determining Ultraviolet (UV) dose using non-UV sensor Embodiments herein a mobile 

device for determing UV dose, the mobile device comprises a memory, at least one non-UV sensor and a processor, coupled to the at 

least one non-UV sensor, configured to: determine the UV dose based on a radiation band and a correlation model, wherein the UV 

dose is measured independent of an orientation of the mobile device and cause to output the measured UV dose on the mobile 

device.                 FIG. 1 
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(57) Abstract : 

Method and electronic device for managing notification• Embodiments herein provide a method for managing notifications in an 

electronic device. The method includes displaying by the electronic device at least one notification message associated with a first 

application in a notification area of the electronic device. Further, the method includes detecting an input performed on the at least one 

notification message displayed in the notification area. Furthermore, the method includes causing to display a graphical element 

comprising at least one data item corresponding to the notification message within the notification area, where the at least one data 

item is associated with at least one second application. 
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(57) Abstract : 

ABSTRACT A STABLE AND SENSORIALLY SUPERIOR COMPOSITION The disclosure provides a composition which is stable 

and sensorially superior (easily spreadable, non-greasy and superior consistency/texture) with zinc oxide, and boric acid as active 

ingredients having weight ratio of 3:1 in the said composition. The present disclosure overcomes the issue of grainy texture of the 

composition due to presence of actives by preparing an oleaginous base, wherein oleaginous base is a combination of petroleum jelly, 

paraffin wax, mineral oil, and bodying agent in a particular concentration with or without degreasing agent/s, such as, talc, and silica. 

The composition is devoid of animal origin ingredients such as beeswax and lanolin. 
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(57) Abstract : 

A present invention proposes a friendly, elegant, consolidated user interface for creating rich web pages, forms and reports as well as 

data tables and queries. The application enables users to build and deploy Rich Applications in minutes. All of which can be deployed 

cross-platform on the desktop, Mobile, PDA, Tablets or in the browser with a single click. The instant application builder captures, 

accesses, secures, organizes and analyzes data and content. The instant application builder comprises of a user interface module that 

aids in the construction of new application forms, though a mobile application platform and generate instant reports which may be 

GIS, MIS and thereof through the collected application records with high security. 
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(57) Abstract : 

A system for serializing input data signals and generating an output data signal includes a FIFO memory that launches the input data 

signals at different phases of a clock signal. The system further includes multiple stages of a serializer circuit, and each stage of the 

serializer circuit receives a clock signal. Each successive stage includes half the number of serializer circuits that are included in the 

previous stage, and each successive stage is clocked by a clock signal that transitions at twice the frequency of the previous stage 

clock signal. The serializer circuits that belong to a single stage receive the clock signal with different phase. The phase and frequency 

of clock signals of serializer stages are adjusted such that a launched input data signal is outputted as the output data signal. Further, a 

critical path for each serializer circuit is equal to full clock cycle of the clock signal. 
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(57) Abstract : 

ABSTRACT The present invention relates to a pharmaceutical composition containing platelet product and a process of preparation 

thereof. The pharmaceutical composition containing platelet lysate is in lyophilized form with an improved growth factor from 

activated platelets and with quantification of the important growth factors needed for healing. It further comprises additives and 

platelet reagent in which the platelet lysate as an active agent and the platelet lysate are broken to release growth factors. Further, the 

present invention relates to the pharmaceutical composition with improved sterility by pathogenic DNA removal/damage, thereby 

enhancing patient safety. Further, the present invention relates to a process of preparation of the pharmaceutical composition. 
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(57) Abstract : 

Fan blade containment system includes a composite fan case with an annular composite shell extending from forward flange 

downstream to aft flange, and circumferentially varying thickness portion of composite shell. Annular composite back sheet spaced 

radially outwardly of annular composite shell has annular filler layer disposed radially therebetween. Annular forward and aft seams 

between annular composite shell and composite back sheet may axially trap filler layer. Circumferentially varying thickness portion 

may include aftwardly extending fingers of composite back sheet in aft seam and first thickness of fingers thicker than second 

thickness of composite shell circumferentially between fingers. Composite shell may extend from forward flange to aft flange. Aft 

flange bolted to metallic flange of metallic fan casing aft of aft flange. Containment system may circumscribe and surround fan and 

fan blades of gas turbine engine fan section. FIG. 1 
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(57) Abstract : 

ABSTRACT Broadband wavelength filter device using sidewall grating for filtering optical signals Embodiments herein provide a 

broadband wavelength filter device using sidewall grating for filtering optical signals. The broadband wavelength filter device 

includes a buried oxide layer and a silicon layer over the buried oxide layer. Further, the silicon layer includes an input waveguide and 

an output waveguide to operate in a fundamental mode of transverse electric (TE) field. Further, the silicon layer also includes an 

optical filtering portion with periodic perturbations on one side, positioned in between the input waveguide and the output wave guide 

to operate in the fundamental mode and a first order mode, wherein the optical filtering portion is tapered at the input waveguide and 

the output waveguide.         FIG. 1 
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(57) Abstract : 

The present invention relates to spinning machines. Particularly the present invention relates to ring spinning machines. Still 

particularly, the present invention relats to an apparatus and a method to control the fibre material quality by maintaining uniform 

tension in ring spinning machines. 
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India 

(72)Name of Inventor : 

   1)SATISH KOTTAPALLI  
 

(57) Abstract : 

ABSTRACT Exemplary embodiments of the present disclosure are directed towards a system and method for monitoring an antenna 

alignment at a cell site and reporting parameters to the registered user devices. The system comprising an antenna alignment 

monitoring unit configured to monitor alignments of a plurality of antennas, the plurality of antennas are positioned at a cell site and 

the antenna alignment monitoring unit configured to report a plurality of parameters to a plurality of registered user devices. The 

system further comprising a plurality of servers and the plurality of user devices connected to the antenna alignment monitoring unit, 

the antenna alignment monitoring unit configured to collect the plurality of parameters and the collected plurality of parameters 

uploaded to the plurality of servers through a network and a network device by the antenna alignment monitoring unit. The plurality 

user devices are configured to monitor the plurality of parameters after accessing the plurality of servers. 
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   1)ANTONY LOURDU GRIFFIN  

   2)R M KANNAN  

   3)T B KARTHICK  

   4)T L VIJAYAKUMAR  

   5)S INDUMATHI  
 

(57) Abstract : 

A pill tray comprises of three trays, in which opening of each tray is governed by rack and pinion gear mechanism. Each tray consists 

of various divisions in it to store the pills in it. Opening of trays are managed by the- means of programmable device and timing for 

opening of trays are programmed on the programmable device. This pill tray also has a LCD display to show the information of the 

pill and it has a buzzer to alert the patient if the patient is away from the tray. To power this Smart tray a dc adapter is used. 
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:B23P 

15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)Bhanu Pant 

   2)Satish Kumar Singh 
 

(57) Abstract : 

Disclosed herein is a method for producing large diameter to thickness ratio dome of titanium alloy wherein a circular disc of required 

size is machined from the Ti6Al4V alloy plate. The said disc is loaded in to an LPG fired furnace maintained under oxidizing 

atmosphere and soaked. The said disc is taken out and a hemispherical shape of 50% of total specified depth is produced in the disc 

using pre heated punch and under sized die. The process is repeated to produce the hemispherical shape of full specified depth using 

full size die. Correction forming of the hemispherical dome is done with pre heated punch and correction die. The said dome is then 

solution treated followed by quenching and ageing. In addition to devising a cost effective method, the invention offers an easy to 

process method for producing large diameter to thickness ratio dome of titanium alloy. 
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(57) Abstract : 

The invention relates to hollow and mesoporous Zinc Phosphate nano capsules of size ranging from 40-60 nm, synthesized using Cow 

Pea Mosaic Virus (CPMV). During synthesis, 1.5 ml of 0.1M solution of zinc acetate is mixed with 72.5µl of the CPMV stock 

solution. The solution is mixed in vortex for 1-2 hours and allowed for 24 hours incubation at lower temperature (5ºC). The sample is 

then centrifuged and washed with water: EtOH in a ratio of 1:1, followed by lyophilisation to obtain hollow and mesoporous nano 

capsules.  
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   2)MR. CHANDER AMGOTH  
 

(57) Abstract : 

The proposed invention discloses a synthesis of Unique Nano Porous Polymeric Capsules of [(MeO-PEG-NH)-b-(L-GluA)]-PCL in 

two stages. Firstly, formation of di-block co-polymer [(MeO-PEG113-NH)-b-(L-GluA)10]. which involves ring-opening 

polymerization of the L-Glutamic acid--benzyl ester of N-carboxy anhydride (NCA of L-GluA--BE) monomer in combination with a-

methoxy--amino-PEG to form block co-polymer of MeO-PEG-NH2 and L-Glutamic acid--benzyl ester. In the second stage, 

Preparation and development of polymer nanoporous capsules carried out in a 150 mL of beaker, 3.8 g (20 mmol) of [(MeO-PEG113-

NH)-b-(L-GluA)10] was dissolved in 20 mL of dry THF solvent and stirred for 30 min at 15 °C. In another beaker, PCL of 1.5 g (25 

mmol) was dissolved in 40 mL of acetone and stirred for 30 min at 40 °C. Then, the PCL solution was added drop wise with a 

micropipette into the block co-polymer solution (with feeding rate of 1 mL min-1) under continuous stirring (RMP 200) at 37 °C. The 

solid precipitate of [(MeO-PEG113-NH)-b-(L-GluA)10]-PCL was collected through centrifugation followed by freeze drying under 

reduced pressure. The yield of BCP-PCL is 90% (4.7g). 
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   1)Dr. D.S Sarma 
 

(57) Abstract : 

Stuart factor ĕXÊ, gets activated to Xa in both extrinsic & intrinsic pathways working in parallel [1]. The two parallel ways are 

combined as shown by the summation circle of fig.2(b) to give the controlled variable C(s) of final path. Thus fig.2 becomes our 

INVENTIVE STEP, wherein we have translated Stuart-Chemistry to control-language, whereby all the control engineering techniques 

including MATLAB can be applied to Stuart factor Analysis & Starling equilibrium [2]. These three models contribute to both fields 

(Medicine & Engineering) to serve as probing tools to look into the oceanic depths of PHARMACO KINETICS. Figures 1, 2, 3, 4 

reinforce each other. In patients suffering from diabetes & hypertension, accumulated LYMPHAGOGUES [4] (anti-coagulants like 

glucose, NaCl & Na2SO4 of G2) increase the net output bleeding C(s) of Fig.2(c) [3], R(s) being input (severing of blood vessel [2]). 
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(57) Abstract : 

The proposed invention relates to method for obtaining hollow nanoporous yolk shell nanocapsule from neem extracts as follows: 

obtaining the dried neem seed powder from neem seed cake, forming an aqueous solution by using Dimethyl Amine, adding Sodium 

Methoxide to undergo reaction, in Nitrogen Atmosphere at 1400C for 48 hr; resulting in the synthesis of red colored neem seed cake 

fatty acid, which is further centrifuged at 8000 rpm for 10 min before filtration. The yellow colored filtrate is allowed to crystallize for 

7 days, the process of recrystallization is done thrice to remove solvent through rotary evaporator. The resultant compound 

synthesized is hollow and yolk shell type nanocapsule which were characterized through microscopic techniques such as HRTEM, 

FESEM.  
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(57) Abstract : 

ABSTRACT Disclosed herein is a fuel injection pump 200 that is mounted on an engine 202 and comprising at least, a cam 204 

driven by a crank shaft 206 of the engine 202, a roller driven by the cam 204. A roller tappet body 210 is adapted to receive motion 

form the cam 204, the roller tappet body 210 drives a plunger 209 located within a spring chamber 207 of the fuel injection pump 200. 

The roller tappet body 210 comprises a cavity 212, the cavity 212 is adapted to receive lubricant oil. The roller tappet isolates the 

spring chamber 207 of the fuel injection pump 200 from the lubricant oil in the cavity 212. Figure.2 
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(57) Abstract : 

A fuel injection module 10 for a port fuel injector 12, the port fuel injector 12 comprising a valve seat 14 and an orifice plate 16 

combination, the orifice plate 16 combination fitted to an injector jacket 18. The fuel injection module 10 comprises a cap 20 with a 

recess 22, the cap 20 fitted to the orifice plate 16. A spring member 24 is located in the recess 22. A movable plate 26 with at least one 

hole 28 is located in the recess 22 and in engagement with the spring member 24 on one side and in engagement with the orifice plate 

16 of the port fuel injector 12 on the other side. Figure 1. 
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(57) Abstract : 

The present invention relates to a lubrication system (100a) for an internal combustion engine (100) comprising a crankcase (200), an 

oil sump (305) formed at a bottom of the crankcase (200), an oil pump (300) including an inlet port (301) and a discharge port (302), 

and a supply chamber (401) including a first introduction port (401a) and a second introduction port (401b) wherein said discharge 

port (302) is configured to dispense said lubricating oil into at least one oil path (302a), (302b) including a first oil path (302a) and a 

second oil path (302b). The first oil path (302a) in communication with an oil cooler (106) supplies cooled oil to the supply chamber 

(401) through said first introduction port (401a) and said second oil path (302b) in communication with at least one supply passage 

(303) supplies non-cooled oil to the supply chamber (401) through said second introduction port (401b). A semi-cooled oil formed by 

introduction of said cooled and said non-cooled oil into said supply chamber (401) is circulated to the respective lubricating parts of 

the engine (100) through an oil distribution port (401c). < To be published with Fig.5> 
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(57) Abstract : 

ABSTRACT PERSONAL CLEANSING COMPOSITION A personal cleansing composition is described. The personal cleansing 

composition includes potassium salts of a plurality of fatty acids, a free fatty acid mixture including fatty acids, and a surfactant. The 

potassium salts are selected from the group consisting of potassium salt of lauric acid, potassium salt of hysteric acid, and potassium 

salt of myristic acid. The fatty acids are selected from the group consisting of lauric acid, hysteric acid, and myristic acid. A ratio of 

the weight percentage of the potassium salts to the weight percentage of the free fatty acid mixture is in the range of 1:0.04-1:0.1. The 

personal cleansing composition has a viscosity in the range of 2000-10,000 cps and also does not undergo shear thinning. [[To be 

published with Fig. 1]] 
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(57) Abstract : 

ABSTRACT The embodiments herein disclose a method and system for capturing a media by an electronic device. The method 

includes detecting a level of immersion of the electronic device in a medium. Further, the method includes displaying a split line to 

capture the media, wherein the media includes a portion above the medium and a remaining potion below the medium. Further, the 

method includes capturing the media when the level of immersion matches with the split line. FIG.4 
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(57) Abstract : 

Described herein is a device used in cataract surgery comprising a body, substantially that of a cuboid, having an operational top end, 

an operational bottom end, the operational bottom end provided with a pair of legs extending therefrom, and an ear shaped structure 

emanating from each opposite surface defining a length of the body of the device. Fig. 1A 
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(57) Abstract : 

ABSTRACT The invention provides a system and method for inspecting manufactured products. The system includes an inspection 

apparatus, which is in communication with a central processing unit, configured with inspection and self learning module. Initially, the 

inspection apparatus is fed with set of exemplary products through which the inspection module captures the product specification, 

dimensions and the surface details. The captured data is sent to the central processing unit, where it is converted into reference data. 

Further, different components of the inspection apparatus self calibrate based on the received reference data and examine the 

manufactured products, and as part of the examination, the apparatus rejects the products which do not the match with the reference 

data.  

  

No. of Pages : 29 No. of Claims : 19 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10788 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641031773 A 

(19) INDIA  

(22) Date of filing of Application :19/09/2016 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : MOBILE ACCESSORY FOR 3D SELFIE CREATION 
 

  

(51) International classification  :H04N13/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Shankar Mosur Venkatesan 

   2)Ankit Jalan  

   3)Aniket Rege 

   4)Mynepalli Siva Chaitanya 

   5)Arko Sabui 

   6)Rishi Franklin  

   7)Viswanath Veera 

   8)Abhijeet Singh 
 

(57) Abstract : 

ABSTRACT System, method and electronic device for generating 3D image Embodiments herein are directed to a method for 

generating a 3D image of a subject. The method includes illuminating a plurality of energy sources on the subject by an imaging 

device. The plurality of energy sources operably communicate with the imaging device. The image device captures a plurality of 

images of the subject wherein each image of the plurality of images is captured while at least one energy source from the plurality of 

energy sources is successively illuminated. Photometric data from the plurality of captured images is obtained and used to generate a 

3D model of the subject. The imaging device causes the 3D model to be displayed to generate the 3D image of the subject. FIG.1A  
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(57) Abstract : 

The embodiments of the present invention provide a system and method for light and shadow guided needle positioning. DICOM 

images of a patient are captured for identifying a point of insertion of a needle on the patientÊs body and a target point inside the 

patientÊs body. Needle coordinates are computed based on the captured DICOM images to position the mechanical arms. Light is 

projected at a particular angle on the needle to form a shadow of the needle. Laser light beams are projected to form cross hair at the 

point of insertion. Images or videos of the point of insertion, shadow of the needle and the cross hair are captured and displayed on a 

monitoring unit. A virtual circle is projected on the displayed image and is aligned with the point of insertion, shadow of the needle 

and cross hair in order to insert the needle precisely. 
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(57) Abstract : 

The embodiments of the present invention provide a vehicle wheel lift and rotation device. The device comprises a U-shaped frame 

with two opposing side arms fixed to a jack side frame. The opposing two side arms are spaced apart to receive the opposite sides of a 

vehicle wheel. The lift arms are rotatably fixed to the opposing side arms. Each lift arms comprises a roller. A jack is centrally 

mounted to the jack side frame and is connected to the lift arms via one or more chains. When the jack is actuated, a bracket on the 

jack is moved vertically to pull the chains to draw the lift arms towards one another such that the rollers rotatably contact and lift the 

vehicle wheel. 
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As attached in PDF 
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(57) Abstract : 

The invention discloses a Motor Protection Circuit Breaker (MPCB) used for protecting a motor by interrupting power supply to the 

motor upon generation of a fault current in a section for starting or stopping the motor, such as power failure, short circuit and 

deficiency in phase by opening of the contacts. The Motor Protection Circuit Breaker (MPCB) according to the present invention is 

constructed with increased air gap between the stationary contacts and the moving contacts for the faster extinguishing of the arc 

generated during opening of the contacts. FIGURE-2 
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(57) Abstract : 

A novel one pot and high yield process for the preparation of substituted phthalimido oxazolidinone compounds by using recyclable 

heterogeneous catalyst and preparation of oxazolidinone antibacterials and oxazolidinone antithrombotics thereof. 
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(57) Abstract : 

Examples disclosed herein relate to selection of a master controller in a software defined network (SDN). In an example, a master 

controller may monitor a parameter on each SDN controller in a team of SDN controllers comprising the master controller, wherein 

the master controller performs a role of master over a group of network devices. In response to a determination that a value of the 

parameter on the master controller is above a pre-defined limit, master controller may select another SDN controller from the team. 

Master controller may assign the role of master over network devices in the group to the selected SDN controller based on a ranking 

of the network devices, wherein the network devices may be assigned in succession until a limit defined for a value of the parameter 

on the selected SDN controller is reached. [FIG. 1] 
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(57) Abstract : 

A technique is provided for adapting a display on an electronic device. The technique includes displaying a first user interface 

comprising a first plurality of graphical prompts to a user, wherein the first plurality of graphical prompts are highlighted sequentially, 

detecting one or more pre-defined eye-blinking gestures of a user to select a highlighted graphical prompt of the first user interface, 

and adapting the first user interface, to display a second user interface in response to detecting the one or more pre-defined eye-

blinking gestures of the user. FIGS. 4A and 4B 
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(57) Abstract : 

The present disclosure discloses a method and a device for managing execution of scripts by a virtual computing unit configured in a 

host computing device. The method comprises configuring one or more ports for establishing a communication interface between the 

host computing device and a virtual computing unit, providing one or more scripts to be executed by the virtual computing device and 

one or more parameters to the virtual computing unit for execution receiving execution data from the virtual computing unit and 

monitoring execution of the one or more scripts based on the execution data received from the virtual computing unit. Thus, the host 

computing device manages execution of the one or more scripts by the virtual computing unit. Figure 1 
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(57) Abstract : 

The present disclosure relates to a combi-bar comprising: sodium cocoyl isethionate, alpha olefin sulfonate, at least one soap, at least 

one free fatty acid, and paraffin wax. The combi-bar of the present invention is non-soggy, non-mushy, and has a low rate of wear. 

The combi-bar provides good lathering and excellent moisturization of the skin. 
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(57) Abstract : 

The present disclosure provides an anti-aging composition comprising xanthohumol, and oats extract (aqua (and) glycerin (and) beta-

glucan), which at particular weight ratios, exhibits enhanced extracellular collagen secretion from dermal fibroblast cells. The 

composition can be used as a formulations to inhibit appearance of skin aging such as fine lines, and wrinkles. 
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(57) Abstract : 

In one example, a printing device is disclosed, in which a network detection unit may discover available network interfaces associated 

with a client device upon detecting a printer network interface on which a print job is being received is down, a communication unit 

may send a link status notification to the client device via the available network interfaces associated with the client device, and a 

network switching unit may resume the print job using an alternate printer network interface that is accessible by the client device 

based on the link status notification. [Fig. 5] 
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(57) Abstract : 

Disclosed herein is a suspension system 100 for a vehicle. The suspension system 100 includes a mono-leaf spring 102 mounted 

below a cross member 112 of the vehicle. The mono-leaf spring 102 is attached to the cross member 112 substantially at the center by 

nuts and bolts. The opposite ends of the cross member 112 is attached to dampers 114, 116 mounted on the outer console brackets 

118, 120 of the vehicle. The suspension system 100 further includes a rubber bush 104, 106 mounted on each of the inner console 

brackets 118, 120 of the vehicle and supports the opposite ends of the mono-leaf spring 102. The opposite ends of the mono-leaf 

spring 102 are detachably attached to the rubber bush 104, 106 by nuts and bolts. (FIGURE 1) 
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(57) Abstract : 

The invention here relates to a retrofit manifold 102, a refrigerant recovery and recharge device 200 and a method 300 of operating a 

refrigerant recovery and recharger device for two vehicles simultaneously. The retrofit manifold 102 comprises at least two hoses 103, 

at least one pressure sensor 104 and at least one valve 105. The refrigerant recovery and recharge device 200 comprises a first 

manifold 201 and a retrofit manifold 102. The method 300 of operating a refrigerant recovery and recharge device for two vehicles 

simultaneously comprises at least of the following steps of connecting 301 first vehicle to first manifold, connecting 302 second 

vehicle to retrofit manifold, performing 30 recovery, vacuuming and recharging for first vehicle via first manifold and performing 304 

recovery, vacuuming and recharging for second vehicle via retrofit manifold. 
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(57) Abstract : 

ABSTRACT An integrated multi-chamber air intake manifold for tractor engines and comprising: an open recirculated exhaust gas 

(EGR)-air mixing chamber; an intake manifold volume disposed in parallel and under the EGR-air mixing chamber configured with a 

first passage for connecting it to the EGR-air mixing chamber; and an additional air reservoir connected to the intake manifold volume 

and EGR-air mixing chamber via a second passage disposed adjacent the first passage; wherein the integrated semi-plenum type air 

intake manifold is configured with EGR-air mixing chamber a laterally disposed mixing tube having a plurality of perforations for 

supplying EGR to be mixed with fresh air and the mixture being directed by a profiled wall configured at the end of EGR-air mixing 

chamber away from the fresh air inlet and open at the bottom having a first passage for ensuring uniform mixing of air with EGR to 

create smooth flow of air-EGR mixture therethrough.  FIGURE 5a. 
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(57) Abstract : 

Mechanism for continuous twisting together a plurality of strands soas-to form a plied construction in a single process instead of a two 

stage process. 
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(57) Abstract : 

ABSTRACT Method and system for automatically performing data service switch in multi SIM-mobile device• The embodiments 

herein disclose a method and system for automatically performing a data service switch in a mobile device including a plurality of 

SIM. The method includes detecting a mobile data service event and determining that the DDS is set on a first SIM from the plurality 

of SIMs that does not have IMS services capabilities. Further, the method includes automatically switching the DDS service to at least 

one second SIM from the plurality of SIMs that have the IMS services capabilities and providing an IMS service using the at least one 

second SIM. FIG. 1  
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(57) Abstract : 

One or more embodiments of the disclosure pertain to a protection and diagnostic system that can generate a trip/alarm signal by 

executing a diagnostic procedure upon a machine that includes a rotating part. The diagnostic procedure can include using sensors to 

obtain performance parameters of various tagged critical and/or less critical sub-systems of the machine when the rotating part is 

rotating; determining, in real time, a system performance index of the machine based on the performance parameters; using a 

protection model to determine a sub-system performance index associated with at least one tagged sub-system of the machine; 

determining an asset health index based on combining the system performance index and the sub-system performance index; and 

generating the trip/alarm signal when the asset health index exceeds a threshold value. The protection system can include a protection 

device configured to receive the trip signal and execute a protective action upon the machine. 
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(57) Abstract : 

Described herein is a catalytic device (106). The catalytic device (106) includes a catalyst housing (108) disposed adjacent to an 

exhaust pipe (104). The catalyst housing (108) comprises a catalyst (110). The catalytic device (106) further includes a tapering 

assembly (114). In an implementation, a conduit (116) is disposed within the tapering assembly (114) such that an inlet portion (116-

1) of the conduit (116) is present in the exhaust pipe (104) and an outlet portion (116-2) of the conduit (116) is present in the tapering 

assembly (114). In an example, the conduit (116) is movable between an inlet end (114-1) and an outlet end (114-2) of the tapering 

assembly (114) to achieve at least one of an active or extended position and a rest or retracted position. 
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(57) Abstract : 

The embodiments of the present application provide a method and an apparatus for selecting path in a network, the method 

comprising: receiving, by a PCE, a path computation element communication protocol (PCEP) message requesting a path transmitted 

by a Path Computation Client (PCC), wherein the PCEP message includes a tie breaking selection criteria field including a tie 

breaking selection criteria instructing the PCE to select a path from two or more equal cost paths; and selecting, by the PCE, the path 

according to the tie breaking selection criteria in the PCEP message. The method of the embodiment of the present application ensures 

efficient utilization of the network resource. (TO BE PUBLISHED WITH FIGURE 2 & 3) 
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(57) Abstract : 

A system and computer-implemented method for monitoring one or more software development life cycles is provided. The system 

comprises one or more agents configured to collect data pertaining to one or more Software Development Life Cycles (SDLCs) from 

one or more tools. The system further comprises a data aggregator and co-relator configured to convert the collected data to one or 

more object formats and co-relate the converted data by storing the converted data in a graph database as one or more nodes and 

corresponding relationships and properties, wherein each of the one or more nodes comprise converted data corresponding to a 

specific tool. Furthermore, the system comprises an indexed database configured to index the stored data. In addition, the system 

comprises a dashboard viewer configured to render the indexed data on one or more pre-configured dashboards for one or more users. 
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(57) Abstract : 
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(57) Abstract : 

[0059] Extendable multi-direction and multi-function cabin under hood light [0060] The present disclosure relates to a light assembly 

100 for under cabin illumination in a vehicle, and comprises two telescopically extendable bar assemblies 104 pivotally joined at one 

of their ends to enable their relative rotation about an axis ĕAÊ. A bracket 108 is pivotally attached to other end of one of the bar 

assemblies 104 to enable their relative rotation about an axis ĕDÊ, wherein the axes ĕDÊ and ĕAÊ are mutually perpendicular. A 

light module 102 is attached to end of second bar assembly 104-2 through two pivotal joints that enable rotation of the light module 

102 relative to the second bar assembly 104-2 about two mutually perpendicular axes ĕBÊ and ĕCÊ wherein the axis ĕBÊ is also 

perpendicular to axis ĕAÊ. The light module 102 additionally incorporates a blinker light that functions as side indicator in folded 

condition of the light assembly. (FIG 2) 
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(57) Abstract : 

[0032] The present invention provides a system for controlling a fuel tank isolation valve (FTIV) of a vehicle, wherein the system 

(100) comprises a fuel cap (101) for closing an inlet (I) of a fuel tank (T) and a sensor (102) mounted on the inlet (I). The sensor (102) 

senses an opening movement and a closure movement of the fuel cap (101). An electronic control unit (ECU) (103) controls the FTIV 

(10) based on a signal received from the sensor (102). The ECU (103) activates a solenoid in the FTIV (10) when the sensor (102) 

senses the opening movement of the fuel cap (101). (FIG 1) 
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(57) Abstract : 

[0065] An apparatus for reducing the effect of frontal collision in vehicles and thereby increasing safety of occupants within is 

disclosed. Apparatus disclosed is an Energy Transfer Block (ETB) 202 that is affixed to front end of a long-member 204 of the vehicle 

to transfer energy of a collision from a vehicleÊs front to the vehicleÊs back. The ETB 202 is easy and economical to manufacture 

and can readily be fitted into existing vehicles or incorporated in manufacturing process of new vehicles. ETB 202 disclosed can 

hence enable vehicles to be manufactured to more stringent safety norms without extensive and costly changes in manufacturing 

processes, or can enable existing vehicles to be sold in countries with more stringent safety norms. (FIG 3) 
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(57) Abstract : 

[0035] The present invention provides a system for pre-heating a lubricant of an engine, wherein the system (100) comprises a 

reservoir (101) at least partially filled with the lubricant (L), and a detecting device (102) for detecting temperature of the lubricant (L) 

in the reservoir (101). A heating unit (104) for heating the air in a vehicle compartment, wherein the heating unit (104) is connected to 

an inlet (103i) of a heat exchanging member (103) that is partially submerged in the lubricant (L). A valve (105) is connected between 

the inlet (103i) and the heating unit (104). An electronic control unit (ECU) (106) predicts an engine start condition and controls the 

valve (105) based on the prediction and the lubricant temperature. The ECU (106) opens the valve (105) to divert a portion of heated 

air from the heating unit (104) into the heat exchanging member (103), if the lubricant temperature is less than a threshold and if the 

engine start condition is predicted. (FIG 1) 
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(57) Abstract : 

[0055] A device configured for receiving a two-wheeler with locking arrangement to rigidly hold the two-wheeler with the device and 

plurality of supporting arrangements attached to the device to move in the guided members mounted on the floor of the vehicle. The 

device is configured for selectively move into or remove from the vehicle by the support arrangement guided in the channel members. 

The channel member is opened at the end to insert or remove the support wheels of the device, thereby facilitate the loading and 

unloading the device from outside the body of the vehicle. A lock arrangement is carried by the device for releasably connecting the 

device to an adjacent device. The lock arrangement is configured in such way that the device is locked with trailing one when the 

latter is pushed against it. The device arrangement helps to park a two-wheeler on the device and load inside the body of the vehicle 

through the guide channels, furthermore plurality of such devices may be pushed in the same guide channels so that the devices get 

locked against each other thereby making the arrangements connected and easy to remove by pulling the outer device. The 

arrangement helps to load and unload the two-wheelers without entering inside the body of the vehicle. (Figure 4) 
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(57) Abstract : 

A seat track includes a stopper. The stopper includes a hole formed in a first rail and a stopper main body that projects in a direction of 

intersecting with a relative sliding direction of a second rail from an edge portion of the hole and is configured to restrict a move of a 

retainer. When a distance between centers of two steel balls disposed at both ends in the relative sliding direction of the second rail is 

L1 among steel balls and a distance between inner walls of the hole in the relative sliding direction of the second rail is L2, L1 = L2. 
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(57) Abstract : 

Examples are disclosed for distributing Ethernet data processing across multiple processing cores. In one example, a computing 

system includes a main host processor including multiple processing cores and a shared on-chip memory accessible by each of the 

multiple processing cores, and an Ethernet hardware subsystem communicatively coupled to the main host processor via a direct 

memory access (DMA) subsystem, the DMA subsystem configured to route data from the Ethernet hardware subsystem to one or 

more of the multiple processing cores. 
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(54) Title of the invention : SEAT TRACK 
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(71)Name of Applicant :  

   1)SHIROKI CORPORATION  
      Address of Applicant :2, Kirihara-cho, Fujisawa-shi, 

Kanagawa 252-0811, Japan Japan 

(72)Name of Inventor : 

   1)HAYASHI, Naoki  
 

(57) Abstract : 

A seat track includes a lock lever and a biasing member. The lock lever is mounted to an upper rail, includes a lock portion engageable 

to a lower rail, and is rotationally movable between a lock position restricting a slide operation of the upper rail with respect to the 

lower rail and an unlock position allowing the slide operation of the upper rail with respect to the lower rail. The biasing member is 

disposed in the upper rail, engages with the lock lever, and biases the lock lever. A lock lever biasing force receiving portion of the 

lock lever separates in a longitudinal direction of the upper rail and a width direction of the upper rail with respect to a rotation support 

portion of the lock lever. This ensures both a lock retention and a backlash restraint of the lock lever. 
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(51) International classification  :B23K11/20  

(31) Priority Document No  
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)MIYAMOTO, Kazuki  
 

(57) Abstract : 

A dissimilar material joined body (10A) is obtained by subjecting to electrical energizing under pressure and joining with electrodes 

(38, 40) a laminated member (20), which is of a structure in which a first plate-shaped part (16) and a second plate-shaped part (18) 

having a higher melting point than that of the first plate-shaped part (16) are superimposed on each other. A concave portion (22) 

having a shape corresponding to the outer shape of an electrode (40) is formed on the surface of the first plate-shaped part (16) on a 

side thereof opposite to the second plate-shaped part (18). The first plate-shaped part (16) includes protrusions (26), which are inserted 

into through holes (24) formed in the second plate-shaped part (18). A method of joining dissimilar materials includes a hole forming 

step, a stacking step, a pressure energizing step, and a solidification step. Fig. 1A & 1B 
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PROGRAMMABLE DEVICE 
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(72)Name of Inventor : 

   1)Huijuan Chen 
 

(57) Abstract : 

ABSTRACT TITLE: ARTICLE QUALITY SCORING METHOD AND DEVICE, CLIENT, SERVER, AND PROGRAMMABLE 

DEVICE The present invention discloses an article quality scoring method and device, a client, a server, and a programmable device. 

The method includes: obtaining browsing behavior information of a user when the user browses a target article; obtaining a browsing 

behavior score of the user for the target article according to the browsing behavior information and a corresponding browsing behavior 

coefficient; and obtaining an article quality score of the target article according to obtained browsing behavior scores of multiple users 

for the target article. According to the present invention, an assessment of quality of an article is more precise, and user experience is 

improved. 
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   9)Shalini CHAUDHARI  

   10)Neville DUBASH 

   11)Sanjay PODDER 
 

(57) Abstract : 

A device may obtain a test script document. The device may process the test script document to perform term extraction using one or 

more term extraction techniques to identify a set of terms of the test script document. The one or more term extraction techniques may 

include a skip n-gram term extraction technique. The device may process the test script document to perform hierarchy formation for 

results of performing term extraction. A relationship between a set of terms, of the set of terms, may be identified using hierarchy 

formation. The device may generate a functional diagram of the test script document based on the results of performing term 

extraction and results of performing hierarchy formation. The device may provide information identifying the functional diagram. 
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   5)Prakash Rao Malathkar 
 

(57) Abstract : 

ABSTRACT Coolant flow configuration 10 and method 20 for coolant flow in a vehicle includes providing a coolant from a radiator 

R, a degassing tank D, a cabin heater H and an oil cooler 106 to flow to a thermostat 110 of an integrated lubrication and cooling 

module 100, allowing the coolant from the thermostat 110 to flow to a coolant pump 108 through a housing 102 when the thermostat 

110 is in an open position, providing the coolant from an engine, the degassing tank D, the cabin heater H and the oil cooler 106 to 

flow to the coolant pump 108 through the housing 102 when the thermostat is in a closed position, and allowing the coolant from the 

coolant pump 108 to flow to the oil cooler 106, an EGR cooler E and a cylinder block B of the engine through the housing 102. Fig. 4 
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(57) Abstract : 

ABSTRACT The present disclosure relates to electronic information technologies, and discloses a method for generating a signal, a 

method for analyzing a signal, an active stylus, and a touchscreen. In the. present disclosure, the method for generating a signal 

includes: encoding, by the active stylus, transmission information into n-bit q-ary codes; performing, by the active stylus, frequency 

modulation on the n-bit q-ary codes respectively to generate a plurality of encoded frequency-modulated signals; and combining, by 

the active stylus, a preset fixed-frequency signal for detecting a stylus tip position with the plurality of encoded frequency-modulated 

signals to form an encoded signal. The present disclosure further provides a method for analyzing a signal, an active stylus, and a 

touchscreen. The method for generating a signal, the method for analyzing a signal, the active stylus, and the touchscreen provided in 

the present disclosure can transmit more coding information within a relatively short time, thereby solving a problem of low efficiency 

of information transmission between an active stylus and a touch screen. fFifT 
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   3)ZHONG, Xiang 
 

(57) Abstract : 

ABSTRACT The present disclosure relates to the field of data processing technologies, and discloses a pressure detection method, a 

touch control chip, and a pressure detection module. In the present disclosure, the pressure detection method includes: using a pressure 

5 sensing layer to sense multiple values of pressure parameter variation generated by a users pressing operation; generating multiple 

feature values according to the multiple values of pressure parameter variation; selecting at least one feature value from the multiple 

feature values as a current feature value; obtaining a predetermined relationship between feature value of a current sensing unit and 

pressure from predetermined relationships between ) multiple feature values of the sensing units and pressures; and calculating a 

current pressure corresponding to the current feature value according to the predetermined relationship between feature value of the 

current sensing unit and pressure. The present disclosure further provides the touch control chip and the pressure detection module. 

According to the present disclosure, an original touch control chip can be used to detect a pressure, so as to 5   precisely detect the 

pressure without adding an extra control c 
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(57) Abstract : 

A washing machine being capable of eliminating unbalance generated by washings in a state of continuously performing normal 

dehydrating operation without enabling the rotation of a rotating drum to be decelerated or stopped in a dehydrating operation process 

of the washing machine efficiently dehydrating the washings in a mode of not generating vibration and noises and keeping power 

consumption being not increased. The washing machine is provided with: a washing cylinder (5); a plurality of hollow balancers 

(6) arranged on the inner circumferential surface of the washing cylinder (5) along the axial direction of the washing cylinder (5); 

water receiving ring units (18 69) formed in a state of overlapping multiple layers of annular water guiding chutes (19a 19b 19c) 

separately corresponding to the balancers (6) and fixed at the end parts in the axial direction of the outer surface of the washing 

cylinder (5); water passing parts (24a 24b 24c) connected with one part of the water guiding chutes (19a 19b 19c) and the balancers 

(6) corresponding to the water guiding chutes (19a 19b 19c); and spray nozzles (25a 25b 25c) configured to independently inject 

adjusting water into the water guiding chutes (19a 19b 19c). 
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(57) Abstract : 

Provided is a clothing treatment apparatus able to maintain a desired relationship between the orientation of a bag and the orientation 

of an ozone supply apparatus. A clothing odor removal apparatus (1) is provided with: a bag (10) for accommodating an article of 

clothing; an ozone supply apparatus for supplying ozone containing air into the bag (10); a guide tube (30) for guiding into the bag 

(10) the ozone containing air discharged by the ozone supply apparatus; a cylindrical portion (15) formed on the bag (10) for fixing in 

place an end of the guide tube (30); and an insertion port formed on the ozone supply apparatus provided such that the other end of the 

guide tube (30) may be detachably mounted according to a specified orientation. Here between one end of the guide tube (30) and the 

cylindrical portion (15) a stop element for stopping the guide tube (30) from rotating is disposed on the inside of the cylindrical 

portion (15) in the direction perpendicular to the direction in which the guide tube (30) is mounted in the cylindrical portion (15). 
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(57) Abstract : 

The present invention provides a clothing treatment apparatus able to prevent ozone-containing air from leaking from the closure end 

of a zipper. A clothing odor-removal apparatus is provided with: a bag (10) for accommodating an article of clothing; an ozone supply 

apparatus for supplying ozone-containing air into the bag (10); an insertion opening (11) provided on the bag (10), said opening being 

opened and closed by means of a zipper (12); a terminal-end envelope (13) covering, from the inside of the bag (10), the periphery of 

the closure end of the zipper (12). The terminal-end envelope (13) is formed of air-impermeable material. Further, the zipper (12) is 

disposed on the insertion opening (11) and opens and fastens closed said insertion opening (11) by means of the slider (12c) on the 

zipper (12) being pulled upward and downward, respectively. Drawing of Abstract: FIG. 2 
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(57) Abstract : 

[0033] The present invention provides a method and system for synchronizing engine speed of a vehicle, wherein the method 

comprises the steps of monitoring actual engine speed and generating a signal for downshifting to a target gear. A target engine speed 

for downshifting to the target gear is estimated, and a difference between the target engine speed and actual engine speed is obtained. 

A load on the engine (10) is controlled based on the speed difference, and the vehicle is downshifted to the target gear when the actual 

engine speed reaches the target engine speed. The load is controlled through an electronic control unit (ECU) (103) by modifying a 

pulse width modulation (PWM) signal applied to an auxiliary device (104) powered by the engine (102), wherein the auxiliary device 

(104) is an air conditioner. (FIG 1) 
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(57) Abstract : 

The conventional method of SSR (Secondary Surveillance Radar) reply processing/ detection consists of usage of logarithmic detector 

for envelop detection of Sum and Differences channels and for d/s (difference to sum ratio) value calculation. The logarithm detectors 

were used in SSR systems to meet the receiver dynamic range requirements and the simplify calculation of d/s (difference/ sum) value 

in amplitude comparison monopulse technique. Usage of logarithmic detector results into pulse spreading / widening, which causes 

difficulties in SSR reply decoding when reply pulses are overlapped or affected by multipath. The latest ADCs (Analog to Digital 

Converters) are available with high number of bits with high speed sampling rates. So, IF (Intermediates frequency) sampling 

techniques & direct RF samplings can be used SSR reply decoding using under sampling ADC and FPGAs (Field Programmable Gate 

Arrays) to meet the dynamic range as well as to get the benefits of digital system and overcome analog limitations. Both received sum 

and difference channels RF signal is down converted into 60MHz IF signal and under sampled with high speed 16 bit ADC, theses 

digital samples are fed to FPGA for further processing. The FPGA calculates Pulse envelop using Hilbert transformation & CORDIC 

and then the sum and difference magnitude and d/s were used for F1-F2 reply bracket detection & reply decoding. The parallel 

architecture of FPGA is used for F1-F2 bracket detection using delay line logic and reply sum amplitude and azimuth values were 

used for validating the F1-F2 brackets and eliminating the phantoms. The FPGA performs pulse rise detection and width checking & 

validation and pulse position tolerances checking in parallel and performs reply decoding & stores in Dual port RAM to transfer to 

DSP for further processing. 
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(57) Abstract : 

ABSTRACT The invention relates to an Art, Method, Manner, Process, Procedure, Utility model designed with the people of 

developing countries like India where, the Government driven social security measures are ineffective and woefully inadequate. The 

utility model integrates (1) Sustainable model of Preventive or Proactive Healthcare Services, (2) Health or Medical Insurance, (3) 

Life Insurance (which may include death & disability insurance) and (4) Retirement or Pension plans on a single service delivery 

platform with an objective to create a unified 360 degree voluntary (or contributory) Social Security & Health Protection Scheme 

(VSSHPS), or Sustainable Health Assurance & Social Security Investment Platform (SHASSIP), hereinafter referred in this document 

as SecQued, suitable for the subscription of both the employees of Corporate or other organized sectors as well as for the employees 

of unorganized sectors and other individuals. 
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(57) Abstract : 

DUAL CONNECTIVITY AND CARRIER AGGREGATION AT AN IP LAYER A method (1000) includes receiving one or more 

data packets (40) from an external network (30), establishing a first data bearer (12, 12a) when a user device (300) connects to a first 

network (101), and establishing a second data bearer (12, 12b) when the user device connects to a second network (201). The user 

device is configured for dual connectivity with the first network and the second network. The method also includes routing the one or 

more data packets through at least one of the first network or the second network to the user device to simultaneously balance network 

traffic load across both the first network and the second network. [Figure 2A] 
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(57) Abstract : 

In a system for teleporting and scaling in a virtual reality environment, a user may teleport from a first virtual location, being 

experienced at a first scale, to a second virtual location, to be experienced at a second scale. The user may select the new, second 

virtual location and the new, second scale with a single external input via a handheld electronic device so that, upon release of a 

triggering action of the electronic device, the user may teleport to the newly selected second virtual location at the newly selected 

scale. [Figure 4C] 
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(57) Abstract : 

An electric machine comprising a first carrier having an array of electromagnetic elements and a second carrier having 

electromagnetic elements defining magnetic poles, the second carrier being arranged to move relative to the first carrier. An airgap is 

provided between the first carrier and the second carrier. The electromagnetic elements of the first carrier include posts, with slots 

between the posts, one or more electric conductors in each slot, the posts of the first carrier having a post height in mm. The first 

carrier and the second carrier together define a size of the electric machine. The magnetic poles having a pole pitch in mm. The size of 

the motor, pole pitch and post height are selected to fall within a region in a space defined by size, pole pitch and post height that 

provides a benefit in terms of force or torque per weight per excitation level. 
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(57) Abstract : 

Systems and methods of determining image characteristics are provided. More particularly, a first image having an unknown 

characteristic can be obtained. The first image can be provided to a plurality of user devices in a verification challenge. The 

verification challenge can include one or more instructions to be presented to a user of each user device. The instructions being 

determined based at least in part on the first image. User responses can be received, and an unknown characteristic of the first image 

can be determined based at least in part on the received responses. Subsequent to determining the unknown characteristic of the first 

image, one or more machine learning models can be trained based at least in part on the determined characteristic. [Figure 1] 
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(57) Abstract : 

ABSTRACT The present invention provides a compound having an mPGES-1 inhibitory activity and useful for the prophylaxis or 

treatment of pain, rheumatism, osteoarthritis, fever, Alzheimers disease, multiple sclerosis, arteriosclerosis, glaucoma, ocular 

hypertension, ischemic retinal disease, systemic scleroderma and/or cancer including colorectal cancer The present invention relates to 

a compound of formula [I-a], [I-b] or [I-c] or a pharmaceutically acceptable salt thereof: 
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(57) Abstract : 

ADJUSTING VIDEO RENDERING RATE OF VIRTUAL REALITY CONTENT AND PROCESSING OF A STEREOSCOPIC 

IMAGE An example technique may include performing, by a virtual reality application provided on a computing device, video 

rendering at a first video rendering rate based on updating an entire image on a screen of the computing device at a first update rate, 

determining that a performance of the video rendering is less than a threshold, performing, based on the determining, video rendering 

at a second video rendering rate by updating a first portion of the image at the first update rate, and by updating a second portion of 

the image at a second update rate that is less than the first update rate. Another example technique may include shifting, during an eye 

blinking period, one or both of a left eye image and a right eye image to reduce a disparity between a left viewed object and a right 

viewed object. 
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(57) Abstract : 

A valve and coupling for joining pipe elements has a valve body captured in a central space defined by a plurality of coupling 

segments attached to one another end to end. The inner surface of the valve body defines a bore. A liner on the inner surface surrounds 

the bore and forms a seal with a valve closing member. Circumferentially arranged projections on the segments engage and center the 

valve body within the central space. The liner has lobes that extend axially in opposite directions. The lobes are compressed between 

the segments and the pipe elements to form a fluid tight seal when connection members are tightened to draw the segments toward the 

central space and into engagement with the pipe elements. [Figure 1] 
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(57) Abstract : 

A method for determining features of an error correcting code system, comprising independent error correcting codes and a 

polarization module, allowing transmitting a binary input vector on block fading sub-channels, the independent error correcting codes 

generating components of the binary input vector and a channel polarization being applied to the binary input vector by the 

polarization module. The method comprises: obtaining characteristics of the block fading sub-channels; and, determining features of 

said error correcting code system, comprising, for each error correcting code, a rate of said error correcting code, adapted to the 

obtained characteristics and minimizing a function of a probability that an instantaneous equivalent channel capacity of the block 

fading sub-channels is below a transmission rate transmitted on the block fading sub-channels. 
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(57) Abstract : 

ABSTRACT GENERATING LABELS FOR IMAGES ASSOCIATED WITH A USER A method includes identifying an image 

associated with a user, where the image is identified as at least one of captured by a user device associated with the user, stored on the 

user device associated with the user, and stored in cloud storage associated with the user. The method also includes determining one or 

more labeis for the image, where the one or more labeis are based on at least one of metadata, aprimary annotation, and a secondary 

annotation and the secondary annotation is generated by performing label expansion on at least one of the metadata and the primary 

annotation. The method also includes generating a mapping of the one or more labeis to one or more confidence scores, wherein the 

one or more confidence scores indicate an extent to which the one or more labeis apply to the image. 
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(57) Abstract : 

The present invention relates to a system (10) for monitoring a vital sign of a first subject (12), for example, a neonate, which is in 

proximity or in contact with a second subject (14), for example, a parent. The system comprises an imaging unit (16) for monitoring 

the first subject (12) from a distance, to obtain an imaging signal related to a first vital sign of the first subject (12), this imaging unit 

(16) might be, for example, a camera. The system further comprises a sensing unit (18) for obtaining a sensor signal related to a 

second vital sign of the second subject (14). The sensing unit (18) is arranged in proximity or at the second subject (14). The first vital 

sign is of the same type as the second vital sign, thus an analyzing unit (20) can be used for deriving the first vital sign of the first 

subject (12) from said imaging signal by taking into account said sensor signal. 
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(57) Abstract : 

A breast pump device (1) is adapted to enable realization of at least two batches (A, B) of breast milk as a direct result of a single 

pumping session to be performed on at least one users breast, which batches (A, B) are different as far as the value of at least one 

quality parameter of the breast milk is concerned. The device (1) comprises a detection unit (50) for performing real-time detection of 

the at least one quality parameter in a flow of breast milk and outputting a detection signal representing an actual value of the at least 

one quality parameter, and further comprises a controller (70) for receiving the detection signal from the detection unit (50) and using 

the signal in a process of determining an appropriate setting of the device (1) as far as the choice of a destination position of the milk 

is concerned. 
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(57) Abstract : 

The invention provides a power generation device comprising at least two generating arrangements, each adapted to generate a voltage 

output through the relative motion of two differently charged generating elements, the generating elements having some separation 

distance (which may be zero or non-zero). The arrangements are co-operatively configured in such a way that the separation distances 

between their respective elements are reciprocally related: an increase in one leads to a related decrease in the other. By combining 

these two signal outputs, a single voltage, current or power output may be provided in a self- regulating manner by the device whose 

amplitude is substantially independent of any changes or variations in the separation distance between elements of either of the two 

arrangements. 
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(57) Abstract : 

The invention provides a device for generating electrical currents of a particular desired waveform through the combining of a 

plurality of different frequency output currents generated by plurality of power generating arrangements. The power generating 

arrangements each comprise at least first and second sets of generating elements, configured to hold a relative charge and to be 

moveable with respect to one another in order to generate an electrical output current of a particular frequency. (FR)Linvention 

concerne un dispositif de production de courants lectriques dune forme donde souhaite particuli¨re   travers la combinaison dune 

pluralit de courants de sortie de diffrentes frquences produits par une pluralit dagencements de production dnergie. Les agencements 

de production dnergie comprennent chacun au moins des premier et second ensembles dlments de production, con§us pour maintenir 

une charge relative et pour ªtre mobiles lun par rapport   lautre afin de produire un courant de sortie lectrique dune frquence 

particuli¨re. 

  

No. of Pages : 39 No. of Claims : 15 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10844 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009473 A 

(19) INDIA  

(22) Date of filing of Application :15/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : METHOD AND APPARATUS FOR MEASUREMENT AND REPORT 
 

  

(51) International classification  :H04W 36/30  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date 
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(61) Patent of Addition to Application 

Number  

        Filing Date 
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(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL) 
      Address of Applicant :SE-164 83, Stockholm, Sweden Sweden 

(72)Name of Inventor : 

   1)MIAO, Qingyu  

   2)LIU, Jinhua  
 

(57) Abstract : 

Embodiments of the present disclosure provide a method implemented by an access node in a wireless communication system for 

beam switch, comprising: selecting a transmission mode from a set of predefined transmission modes; transmitting a reference signal 

to a device according to the selected transmission mode; signaling the selected transmission mode to the device; and receiving, from 

the device, a mobility measurement report based on the reference signal. By virtue of this method, the signaling overhead for reference 

signal configuration can be reduced. [FIGURE 4a] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009495 A 

(19) INDIA  

(22) Date of filing of Application :15/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : APPARATUS AND METHOD FOR COMBINING CURRENTS FROM PASSIVE EQUALIZER IN 

SENSE AMPLIFIER 
 

  

(51) International classification  :H04N 7/035  

(31) Priority Document No  :14/880,916  

(32) Priority Date  :12/10/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/051359  

:12/09/2016 

(87) International Publication No  :WO/2017/065909  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :5775 Morehouse Drive, San Diego, 

California 92121-1714. U.S.A. 

(72)Name of Inventor : 

   1)HAILU, Eskinder  

   2)COHEN,Hanan 

   3)PANDITA, Bupesh 
 

(57) Abstract : 

An apparatus configured to apply equalization to an input data signal and detect data based on the equalized data signal. The apparatus 

includes a passive equalizer comprising a first signal path configured to generate a first signal based on an input signal, and a second 

signal path configured to generate a second signal by filtering the input signal. The apparatus further includes a sense amplifier having 

an input circuit configured to generate a third signal related to a combination of the first and second signals, and a data detection 

circuit configured to generate data based on the third signal. The data detection circuit may be configured as a strong-arm latch. The 

third signal may be a differential current signal including positive and negative current components. The strong-arm latch generating 

data based on whether the positive current component is greater than the negative current component. 
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(54) Title of the invention : NOVEL INSULIN DERIVATIVES AND THE MEDICAL USES HEREOF 
 

  

(51) International classification  :C07K 14/62  

(31) Priority Document No  :15182282.2  

(32) Priority Date  :25/08/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/069972  

:24/08/2016 

(87) International Publication No  :WO/2017/032798  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)NOVO NORDISK A/S  
      Address of Applicant :Novo All¨, DK-2880 Bagsvaerd 

Denmark 

(72)Name of Inventor : 

   1)MADSEN Peter  

   2)MURRAY Anthony  

   3)MNZEL Martin  

   4)HJĕRRINGGAARD Claudia Ulrich  

   5)HOSTRUP Susanne 

   6)GLENDORF Tine 

   7)NORRMAN Mathias  

   8)FLEDELIUS Christian  
 

(57) Abstract : 

NOVEL INSULIN DERIVATIVES AND THE MEDICAL USES HEREOF ABSTRACT The present invention is in the therapeutic 

fields of drugs for medical conditions relating to diabetes. More specifically the invention relates to novel acylated derivatives of 

human insulin analogues. The invention also provides pharmaceutical compositions comprising such insulin derivatives, and relates to 

the use of such derivatives for the treatment or prevention of medical conditions relating to diabetes. 
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(54) Title of the invention : METHOD AND APPARATUS FOR SEPERATION OF ALUMINUM FROM ALUMINUMȤ 

CONTAINING SOURCE MATERIALS 
 

  

(51) International classification  :C01F 7/06  

(31) Priority Document No  :14/828,611  

(32) Priority Date  :18/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2016/055164  

:29/08/2016 

(87) International Publication No  :WO/2017/029651  
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      Address of Applicant :7349 Milliken Avenue, #140Ȥ63 

Rancho Cucamonga, CA 91730 (US) U.S.A. 

(72)Name of Inventor : 

   1)THOMAS, Jose 

   2)DUTTON, David Max 

   3)TATMAN, Joseph Wayne 
 

(57) Abstract : 

ABSTRACT OF THE DISCLOSURE Method and apparatus thereof to separate aluminum from aluminum-containing source 

material, such as fly ash, includes preparing a slurry of the source material and water in an agitation tank and adding a leaching 

reactant to the slurry in an amount dependent on the amount of aluminum in the source material. After agitation, transferring the 

mixture to a settling pond. After settling, transferring the liquid as a pregnant solution to an electric cell. Treating the pregnant solution 

in the electric cell by applying an electrical current that is periodically reversed as the pregnant solution passes between at least two 

metal plates in the electric cell. Collecting the treated solution in a cone bottom tank and separating aluminum particles from the 

treated solution using a filter press. Drying the particulate aluminum and pressing the aluminum into solid shapes. 
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(54) Title of the invention : PASSWORD-LESS AUTHENTICATION FOR ACCESS MANAGEMENT 
 

  

(51) International classification  :G06F 21/32  

(31) Priority Document No  :62/245,891  

(32) Priority Date  :23/10/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/058016  

:21/10/2016 
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   1)Oracle International Corporation  
      Address of Applicant :500 Oracle Parkway,Mail Stop 
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(72)Name of Inventor : 

   1)SHASTRI, Venugopal Padmanabhan  

   2)CHITTURI, Sreenivasa R. 

   3)MOTUKURU, Vamsi  

   4)BHATKHANDE, Mandar  

   5)JOSHI, Sunil Kumar  
 

(57) Abstract : 

An access management system is disclosed that can provide access to resources by password-less authentication. The access 

management system can provide multiple layers of security for authentication taking into account risk factors (e.g., device, location, 

etc.) to ensure authentication without compromising access. Contextual details of a user based on a mobile device can be used for 

authentication based on possession of a device. Password-less authentication of a user may be enabled by registration of devices 

and/or a location (e.g., a geo-graphic location) as trusted. Security data embedded with encrypted data can be sent to a first device for 

password-less authentication of a user at the device. A second device registered with the user can obtain the security data from the first 

device. The second device can decrypts the data and send the decrypted data to the access management system for verification to 

enable password-less authentication at the first device. 

  

No. of Pages : 88 No. of Claims : 20 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10849 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009099 A 

(19) INDIA  

(22) Date of filing of Application :13/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : METHOD AND APPARATUS FOR THE CLEANING AND COATING OF METAL STRIP 
 

  

(51) International classification  :C23C 14/02  

(31) Priority Document No  :15020138.2  

(32) Priority Date  :18/08/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/069505  
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Velsen-Noord, The Netherlands Netherlands 

(72)Name of Inventor : 

   1)ZOESTBERGEN,Edzo 

   2)MAALMAN,Theodorus Franciscus Jozef 

   3)WBSSELINK, Johan Jacob Hendrik 
 

(57) Abstract : 

The invention relates to a method and an apparatus for cleaning and coating a metal strip wherein the metal strip is cleaned in a 

cleaning chamber connected to a deposition chamber and wherein the vacuum pressure in the cleaning chamber is kept in the range of 

0.01 - 100 mbar and the vacuum pressure in the deposition chamber in the range of 0.01 -10 mbar 
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(54) Title of the invention : VIBRATION-DAMPING FERRITIC STAINLESS STEEL MATERIAL, AND PRODUCTION 

METHOD 
 

  

(51) International classification  :C21D 6/04  

(31) Priority Document No  :2015-160305  
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   2)IMAKAWA, Kazunari  

   3)SUZUKI,Satoshi 
 

(57) Abstract : 

ABSTRACT To provide a ferritic stainless steel material excellent in vibration damping capability. A vibration-damping ferritic 

stainless steel material having a chemical composition containing, in terms of percentage by mass, from 0.001 to 0.03% of C, from 0.1 

to 1.0% of Si, from 0.1 to 2.0% of Mn, from 0.01 to 0.6% of Ni, from 10.5 to.24.0% of Cr, from 0.001 to 0.03% of N, from 0 to 0.8% 

of Nb, from 0 to 0.5% of Ti, from 0 to 2.0% of Cu, from 0 to 2.5% of Mo, from 0 to 1.0% of V, from 0 to 0.3% of Al, from 0 to 0.3% 

of Zr, from 0 to 0.6% of Co, from 0 to 0.1% of REM (rare earth element), from 0 to 0.1% of Ca, and the balance of Fe, with 

unavoidable impurities, having a metal structure containing a ferrite single phase as a matrix and ferrite crystal grains having an 

average crystal grain diameter of from 0.3 to 3.0 mm, and having a residual magnetic flux density of 45 mT or less. 
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   1)PREVOST,Julie 
 

(57) Abstract : 

COPOLYMER THAT CAN BE USED AS DETERGENT ADDITIVE FOR FUEL The invention relates to a block copolymer 

comprising: - at least one block A of following formula (I): R2 (I) in which p is an integer ranging from 2 to 100, R1 is selected from 

hydrogen and the methyl group, R2 is chosen from C1 to C34 hydrocarbon-based chains, - at least one block B of following formula 

(II): R1 i (II) in which n is an integer ranging from 2 to 40, R1 is chosen from hydrogen and the methyl group, Z is chosen from the 

oxygen atom and the group -NR- with R being chosen from a hydrogen atom and C1 to C12 hydrocarbon-based chains, G is a C1 to 

C34 hydrocarbon-based chain substituted by at least one quaternary ammonium group and optionally one or more hydroxyl groups. 

The invention also relates to the use of such a block copolymer as detergent additive in an internal combustion engine liquid fuel. 
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   1)KUDO, Kazunori  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION INTRAOCULAR LENS INSERTION TOOL There is provided an intraocular lens injector 

configured to inject an intraocular lens 7 having an optical portion 8 and a pair of support portions 9a, 9b extending from the optical 

portion 8 into an eye, including: an injector main body 2 having a lens setting portion 6 on which the intraocular lens 7 is set; a 

holding portion 14 that holds a tip end part of a front support portion 9a of the pair of support portions 9a, 9b, which is disposed in 

front of the lens setting portion 6; and a guide mechanism (11c, 14a) that guides the optical portion 8 to pass under the holding portion 

14 when the intraocular lens 7 is pushed out by the pushing member 5 so that the optical portion 8 is displaced downward relatively to 

the front support portion 9a held by the holding portion 14. 
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   5)JOHNSON, Mark Thomas  
 

(57) Abstract : 

The invention provides a device(and method) for generating electrical power, comprising an electrical power generator configured to 

generate an electrical output current using charge induction. A load capacitor is used for storing charge in response to the rectified 

electrical output current, wherein the load capacitor has a capacitance which increases with voltage. This means the voltage stored on 

the load capacitor becomes flatter as it is charged and discharged; in a relatively discharged state, the capacitance is reduced giving a 

relatively larger voltage based on the stored charge, and in a relatively charged state, the capacitance is increased giving a relatively 

smaller voltage based on the stored charge. This improves initial energy transfer from the generator towards the storage element (non-

linear capacitor) and makes the output voltage more flat and easier for practical use. 
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(57) Abstract : 

The present invention relates to an apparatus for displaying medical image data of a body part. It is described to provide (12) medical 

data of a body part, and subsets of medical image data from the medical data are determined (14). A plurality of measures of 

information content for the subsets of medical image data is determined (16), wherein a measure of information content is associated 

with a subset of medical image data. A plurality of weighting factors for the subsets of medical image data is determined (18), wherein 

a weighting factor is associated with a subset of medical image data and the weighting factor is determined as a function of the 

measure of information content for that subset of medical image data. Data representative of the subsets of medical image data is 

output (22) as a function of the plurality of weighting factors. 
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(57) Abstract : 

The present invention relates to a cable unit for connecting devices in a system, in particular in a patient monitoring system, to enable 

wireless exchange of data and/or power between them. The proposed cable unit comprises a cable (510) and a connector (520, 530) 

arranged at each end of said cable, said connector comprising a data transmission unit (522, 32) for transmitting data to and/or 

receiving data from a device having a counterpart connector and a magnetic coupling unit (521, 531) for transmitting power to and/or 

receiving power from another device of the system having a counterpart connector by use of inductive coupling. 
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(57) Abstract : 

The present invention relates toa connector for wireless transmission of data and/or power between separate devices comprising such a 

connector of a system, in particular of a patient monitoring system, said separate devices comprising such a connector. The connector 

comprises a data transmission unit (271) arranged for transmitting data to and/or receiving data from another device of the system 

having a counterpart connector, a magnetic coupling unit (272) for transmitting power to and/or receiving power from another device 

of the system having a counterpart connector by use of inductive coupling, a detection unit (273) for detecting the strength of magnetic 

coupling between the magnetic coupling unit and a magnetic coupling unit of a counterpart connector, and a control unit (274) for 

switching the data transmission unit into a low-power mode and/or for enabling the magnetic coupling unit, if the detected magnetic 

coupling is above a first threshold and/or its increase is above a second threshold, and for switching the data transmission unit into a 

high-power mode and/or for disabling the magnetic coupling unit, if the detected magnetic coupling is below a third threshold and/or 

its decrease is above a fourth threshold. 
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Eindhoven Netherlands 

(72)Name of Inventor : 

   1)KAHLMAN, Josephus Arnoldus Henricus Maria  

   2)WOERLEE, Pierre Hermanus 
 

(57) Abstract : 

The present invention relates to a stackable connector for wireless transmission of power between separate devices comprising such a 

connector of a system, in particular of a patient monitoring system, said separate devices comprising such a connector. The connector 

comprises a housing (301, 407) and a magnetic coupling unit (302) arranged within the housing (301, 407) for transmitting power to 

and/or receiving power from another device of the system having a counterpart connector by use of inductive coupling. Said magnetic 

coupling unit includes a flux concentrator (303, 401, 411, 432, 442), at least part of which having a U-shaped cross-section forming a 

recess (304, 402, 412, 422, 437, 447) between the legs of the U, a first coil (305, 417, 431) arranged within the recess of the flux 

concentrator, and a second coil (306, 427, 441) arranged outside of the recess in which the first coil (305, 417, 431) is arranged. The 

housing (301, 407) is arranged to allow stacking of connectors upon each other so that the first coil (305, 417, 431) of the connector 

(300, 400, 410, 430) and a second coil of another connector stacked upon the connector together form a transformer for inductive 

power transmission there between and/or the second coil (306, 427, 441) of the connector (300, 400, 410, 430) and a first coil (305a) 

of another connector (300a) stacked upon the connector (300, 400, 410, 430) together form a transformer for inductive power 

transmission there between. 
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(54) Title of the invention : FOOD PROCESSING APPARATUS 
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(31) Priority Document No  :15183661.6  

(32) Priority Date  :03/09/2015 
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      Address of Applicant :High Tech Campus 5, 5656 AE 

Eindhoven, Netherlands 
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   2)MURBACHER, Werner Karl  

   3)QUINESSER, Albert 
 

(57) Abstract : 

A food processing apparatus (1) is disclosed comprising, when assembled, a collection bowl (30) comprising an alignment portion 

(32) on a bowl floor (31); a separation basket (40) mounted in the collection bowl and comprising a lower central aperture (41) facing 

the alignment portion (32); a drive unit (50) comprising a power delivery interface (51); and a food processing assembly. The food 

processing assembly comprises a food processing member (20) having a maximum diameter larger than the lower central aperture 

diameter within the separation basket and having a body (21) comprising an engagement portion (22) facing the alignment portion; 

and a shaft (10) for engaging the food processing member with the power delivery interface, the shaft comprising an engagement 

member engaging with the alignment portion (32) and having an upper portion extending through the lower central aperture towards 

the drive unit, the upper portion having a maximum diameter smaller than the lower central aperture diameter and being slidably 

engaged with the engagement portion. FIG. 5 
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(54) Title of the invention : METHOD AND APPARATUS FOR PROCESSING AN AUDIO SIGNAL ASSOCIATED WITH A 
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(32) Priority Date  :04/09/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/070343  

:30/08/2016 

(87) International Publication No  :WO/2017/037032  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  
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(72)Name of Inventor : 

   1)DE BRUIJN, Werner Paulus Josephus  
 

(57) Abstract : 

An audio signal processing apparatus comprises a receiver (101) which receives an audio signal comprising audio data for at least a 

first audio object associated with a three dimensional image. The audio signal also comprises depth position data indicative of a target 

depth position for the first audio object. A determiner (107) determines a visual rendering depth range for a target three dimensional 

display for presenting the three dimensional image and a mapper (109) for mapping the target depth position to a rendering depth 

position for the audio object where the mapping is dependent on the visual rendering depth range. The visual rendering depth range 

may specifically be a depth range in which the three dimensional display can accurately render objects and the mapper (109) may 

amend the positions of audio object sound sources such that these match the depth positions of corresponding visual objects presented 

by the three dimensional display. 
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(54) Title of the invention : SEASONING COMPOSITION, SNACK FOOD COMPRISING SAID COMPOSITION AND METHOD 
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   4)WITTEVEEN, Frans  
 

(57) Abstract : 

The present disclosure is concerned with methods for the topical application of seasonings to snack foods, in particular an uncooked 

snack food. The disclosure is further concerned with compositions containing seasonings that are suitable for topical application to 

snack foods and with snack foods, such as crackers, incorporating said seasoning compositions. The seasoning composition comprises 

a plurality of seasoning- containing granules, said granules containing a mixture of seasoning ingredients and a carrier to essentially 

act as filler. 
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   1)DUA, Robin  
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(57) Abstract : 

ABSTRACT ORGANIZING IMAGES ASSOCIATED WITH A USER A method includes identifying images associated with a user, 

where the image is identified as at least one of captured by a user device associated with the user, stored on the user device associated 

with the user, and stored in cloud storage associated with the user. The method also includes for each of the images, determining one 

or more labels, wherein the one or more labels are based on at least one of metadata and a primary annotation. The method also 

includes generating a mapping of the one or more labels to one or more confidence scores, wherein the one or more confidence scores 

indicate an extent to which the one or more labels apply to corresponding images. The method also includes interacting with the user 

to obtain identifying information that is used to categorize one or more of the images. 
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(72)Name of Inventor : 

   1)KUDO' Kazunori  
 

(57) Abstract : 

ABSTRACT INTRAOCULAR LENS INSERTION TOOLS There is provided an intraocular lens injector configured to inject an 

intraocular lens having an optical portion 8 and a pair of support portions 9a, 9b, including: an injector main body 2 having a lens 

setting portion 6 on which the intraocular lens 7 is set; a pushing member 5 that pushes out the intraocular lens 7 from the lens setting 

portion 6 by moving in a direction of a central axis of the injector main body 2; and a guide slope 11 that guides the movement of the 

pushing member 5 when the pushing member 5 moves in the direction of the central axis of the injector main body 2, wherein when 

the pushing member 5 moves in the direction of the central axis of the injector main body 2, a tip end part of the pushing member 5 

comes into contact with the support portions 9b of the intraocular lens 7, and comes into contact with the optical portion 8 while 

pushing the support portions 9b, and the guide slope 11 guides the movement of the pushing member 5 so that the tip end part of the 

pushing member 5 is displaced in a vertical direction. 
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   1)O'NEILL, Kim  

   2)WEBER, Scott  
 

(57) Abstract : 

MACROPHAGE CHIMERIC ANTIGEN RECEPTOR (MOTO-CAR) IN IMUNOTHERAPY• ABSTRACT Modified macrophage 

immune cells are provided for treatment of cancer and other diseases. In particular said macrophages express chimeric antigen 

receptors (CAR). The single chain variable fragment (scFv) may be directed against thymidine kinase 1 (TK1)or hypoxanthine 

guanine phosphoribosyltransferase (HPRT). The signaling domain may be derived from a Toll¬like receptor (TLR). 
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(57) Abstract : 

There is provided mechanisms for communicating non-IP data over a PDN of PDN type IPv4, IPv6, or IPv4IPv6. A method is 

performed by a core network gateway node. The method comprises communicating IP packets over a packet data network of PDN 

type IPv4, IPv6, or IPv4IPv6 with an application server, the IP packets comprising an IP header and being addressed to a wireless 

device. The method comprises communicating header-less payload packets over the packet data network with the wireless device. The 

header-less payload packets correspond to the IP packets having the IP header removed and represent the non-IP data [FIGURE 5] 

  

No. of Pages : 41 No. of Claims : 35 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10865 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009635 A 

(19) INDIA  

(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : NON-TOXIC PLANT AGENT COMPOSITIONS AND METHODS AND USES THEREOF 
 

  

(51) International classification  :A01N 61/00  

(31) Priority Document No  :62/208,662  

(32) Priority Date  :22/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/048094  

:22/08/2016 

(87) International Publication No  :WO 2017/035101 A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEOZYME INTERNATIONAL, INC.  
      Address of Applicant :711 W, 17th Street, Costa Mesa, 

California 92627, USA U.S.A. 

(72)Name of Inventor : 

   1) DALE, Parker  
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(57) Abstract : 

ABSTRACT NON-TOXIC PLANT AGENT COMPOSITIONS AND METHODS AND USES THEREOF The present specification 

discloses plant agent compositions, articles of manufacture, containers or kits comprising such compositions, and methods and uses to 

control a causal agent of a plant disease or increasing plant growth and/or fruit production. 
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(57) Abstract : 

Title: SOLENOID ASSEMBLY FOR A VALVE• ABSTRACT A fuel tank isolation valve (FTIV) is provided, configured for being 

disposed in fluid flow communication with a fuel tank and a carbon canister of a fuel system, the FTIV including an integrated 

controller and a solenoid coupled to a valve, the solenoid being movable between a normally closed position in which the valve is 

closed and prevents fluid communication through a first flowpath through the FTIV, and an open position in which the valve is open 

and allows for fluid communication through the first flowpath, the integrated controller being configured for generating actuation 

signals to the solenoid, responsive to parameter signals received from one or more sensors associated with the fuel tank. A sensing 

system for use with a fuel system is also provided, the sensing system including the FTIV and at least one such sensor. A fuel system 

is also provided, including a fuel tank and a carbon canister, and also including the sensing system for use therewith. Fig. 1A 

  

 

No. of Pages : 44 No. of Claims : 41 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10867 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009643 A 

(19) INDIA  

(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : A SET COMPRISING PANELS, A SUPPORTING STRUCTURE AND A FASTENING DEVICE 
 

  

(51) International classification  
:E04F 15/02 

(2006.01)  

(31) Priority Document No  :1551091-0  

(32) Priority Date  :24/08/2015 

(33) Name of priority country  :Sweden 

(86) International Application No 

        Filing Date 

:PCT/SE2016/050777  

:22/08/2016 

(87) International Publication No  :WO/2017/034455  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Vlinge Innovation AB 
      Address of Applicant :Prstavgen 513, SE-263 65, Viken, 

Sweden Sweden 

(72)Name of Inventor : 

   1)ENGSTRïM, Nils-Erik  
 

(57) Abstract : 

A SET COMPRISING PANELS, A SUPPORTING STRUCTURE AND A FASTENING DEVICE The present invention relates a set 

comprising a supporting structure 2, such as a joist, a first and panel 31, a second panel 32 and a fastening device 1 for securing the 

first and the second panel 31, 32 to the supporting structure 2. The fastening device comprises a top portion 3, having top and bottom 

surfaces, first and second edge portions, and first and second legs protruding downwardly from the bottom surface. The first and 

second panels respectively comprise opposite first and second edge grooves into which the first and second edge portions are 

configured to be respectively inserted. The first and second legs are flexible and bendable towards each other, and respectively 

comprise first and second locking elements. An upper surface 18 of the supporting structure 2 comprises an insertion groove 12 

comprising a first undercut groove 13 and an opposite second undercut groove 14. The first and second locking elements are 

respectively configured to be snapped into the first and second undercut grooves to a locked position. 
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(57) Abstract : 

Embodiments of the present disclosure provide a V2X communication method and apparatus. The method is applicable for a V2X 

node and includes: detecting a downlink control channel whose CRC code is scrambled by a V-RNTI relevant to the V2X node; and 

receiving V2X data information on a corresponding downlink data channel according to an indication of the detected downlink control 

channel. In the present disclosure, the receiving V2X node is able to receive V2X data information selectively, which avoids useless 

data receiving and data processing operations of the receiving V2X node, reduces the number of downlink control channels and 

downlink data channels to be detected and processed by the receiving V2X node. FIG: 4 
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   3)ZHANG, Zhixiong  
 

(57) Abstract : 

Systems and methods are disclosed for providing operating system independent error control in computing devices. One embodiment 

is a method comprising: defining with a reliability, availability and serviceability (RAS) controller a first memory region for 

correctable errors and a second memory region for uncorrectable errors; receiving an error indication at the RAS controller; 

determining with the RAS controller whether the received error indication is a correctable error; and in response to the determination, 

if the received error indication is a correctable error, writing with the RAS controller information about the correctable error to the 

first memory region, and if the received error indication is an uncorrectable error, writing with the RAS controller information about 

the uncorrectable error to the second memory region and sending an interrupt request from the RAS controller to an operating system 

executing on a processor. [Figure 1] 
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   3)POOLE, Nigel Terence 
 

(57) Abstract : 

ABSTRACT GPU OPERATION ALGORITHM SELECTION BASED ON COMMAND STREAM MARKER• A method of data 

processing, the method comprising receiving, at a graphics processing unit (GPU), a command stream, the command stream including 

one or more commands to be performed by the GPU and at least one command stream marker, the at least one command stream 

marker indicating a workload type of the command stream, determining, by the GPU, an operation algorithm for the GPU based on the 

at least one command stream marker prior to executing the command stream, and executing, by the GPU, the command stream based 

on the operation algorithm. 
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(57) Abstract : 

A lighting device comprising a grid sheet carrier mounted via its border on a base part and having an open surface area of a plurality 

of openings and having carrier material surrounding said openings. The carrier material being arranged in a two-dimensional, first 

pattern. The lighting device further comprises a plurality of LEDs mounted on one main face of the carrier material and arranged in a 

two-dimensional, second pattern. The second pattern is coinciding with the first pattern when superimposed and the second pattern is 

at least a sub-pattern of the first pattern. Furthermore, R is a ratio between the plurality of LEDs and the plurality of openings, wherein 

R >= 3. Fig. 2B 
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(57) Abstract : 

A vehicle includes a main body and a gas generator producing a gas stream. At least one fore conduit and tail conduit are fluidly 

coupled to the generator. First and second fore ejectors are fluidly coupled to the at least one fore conduit. At least one tail ejector is 

fluidly coupled to the at least one tail conduit. The fore ejectors respectively include an outlet structure out of which gas from the at 

least one fore conduit flows. The at least one tail ejector includes an outlet structure out of which gas from the at least one tail conduit 

flows. First and second primary airfoil elements have leading edges respectively located directly downstream of the first and second 

fore ejectors. At least one secondary airfoil element has a leading edge located directly downstream of the outlet structure of the at 

least one tail ejector. 
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(57) Abstract : 

CODING HIGHER-ORDER AMBISONIC COEFFICIENTS DURING MULTIPLE TRANSITIONS In general, techniques are 

described for coding higher-order ambisonic coefficients during multiple transitions. A device comprising a processor and a memory 

coupled to the processor may be configured to perform the techniques. The processor may be configured to obtain a multi-transition 

indication of whether an ambient HOA coefficient is in transition during a same frame of the bitstream as a foreground audio signal is 

in transition. The processor may also be configured to obtain a vector that describes a spatial characteristic of a corresponding 

foreground audio signal based on the multi-transition indication, both the vector and the corresponding HOA audio signal decomposed 

from the HOA audio data. The memory may be configured to store the vector. 
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(57) Abstract : 

ENTROPY CODING TECHNIQUES FOR DISPLAY STREAM COMPRESSION (DSC) OF NON-4:4:4 CHROMA SUB-

SAMPLING Provided are systems and methods for entropy encoding video data. A plurality of samples of a block of video data is 

partitioned into one or more groups of samples, based upon a coding mode of the block and a chroma subsampling image format of 

the samples. Entropy coding is performed on the block via performing a group-wise skip on at least one of the one or more groups in 

response to all of the samples in the at least one group having a value equal to a predetermined value, the group-wise skip comprising 

refraining from encoding the samples associated with the at least one group. 
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(57) Abstract : 

SUPPORT OF RANDOM ACCESS AND SWITCHING OF LAYERS AND SUB¬LAYERS IN MULTI-LAYER VIDEO FILES A 

device generates, in a file storing a multi-layer bitstream, a track box that contains metadata for a track. The device generates, in the 

track box, a sample description box containing a sample group description entry. Additionally, the device generates, in the track box, a 

sample-to-group box for the track. The sample-to-group box mapping samples of the track into a sample group. The sample-to-group 

box specifies target layers among layers present in the track. Each of the target layers contains at least one picture belonging to a 

particular picture type. The sample group is one of a temporal sub-layer access sample group and the particular picture type is a 

temporal sub-layer access picture type, or a stepwise temporal sub-layer access sample group and the particular picture type is a step-

wise temporal sub-layer access picture type. 
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(57) Abstract : 

ABSTRACT COMMISSIONING OF A WIRELESS-COMMUNICATION ENABLED DEVICE A standardized protocol defines 

that, when an initiator node is not already joined to a wireless network, and initiates a linking operation between the initiator node a 

second node, then this will create a new wireless network. According to the disclosure, a field of one of the standardized messages is 

adapted, and the adapted message is sent from the initiator node to the second node, in order to indicate that the adapted message is in 

fact a request for the initiator node to join an existing wireless network, to which the second node is already joined. The field in 

question is a field which the standardized protocol allows to be varied for application specific purposes. In response to the adapted 

message, the initiator receives back an invitation message inviting the initiator node to join the existing network; and in response to 

the invitation message, the initiator joins the existing network. 
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(57) Abstract : 

ABSTRACT UNICAST MESSAGE ROUTING USING REPEATING NODES The present invention relates to a method for routing 

messages through a mesh network comprising a plurality of nodes, wherein a message is send from a sending node to a receiving 

node. The method comprises the steps of defining a routing table designating a path from a source node to a destination node through 

the mesh network, and defining a neighbor table listing one or more neighbor nodes from the plurality of nodes which are in the 

neighborhood of the sending node. If the destination node is not in the neighbor table of the sending node, the message is transmitted 

by the sending node to a receiving node adapted to forward the message to the destination node in accordance with the routing table. 

The one or more neighbor nodes save the message in internal storage and a predetermined number of helping nodes from the one or 

more neighbor nodes repeat the message after respective predetermined time intervals have passed, wherein the number of helping 

nodes being smaller or equal than the number of neighbor nodes. 
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(57) Abstract : 

A method of producing graphene or other two-dimensional material such as graphene comprising heating the substrate held within a 

reaction chamber to a temperature that is within a decomposition range of a precursor, and that allows two-dimensional crystalline 

material formation from a species released from the decomposed precursor; establishing a steep temperature gradient (preferably 

>1000°C per meter) that extends away from the substrate surface towards an inlet for the precursor; and introducing precursor through 

the relatively cool inlet and across the temperature gradient towards the substrate surface. The steep temperature gradient ensures that 

the precursor remains substantially cool until it is proximate the substrate surface thus minimising decomposition or other reaction of 

the precursor before it is proximate the substrate surface. The separation between the precursor inlet and the substrate is less than 

100mm. 
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(57) Abstract : 

)The present invention is directed to 4-substituted nucleoside derivatives of Formula (I) and their use in the inhibition of HIV reverse 

transcriptase, the prophylaxis of infection by HIV, the treatment of infection by HIV, and the prophylaxis, treatment, and delay in the 

onset or progression of AIDS and/or ARC. The present invention also provides processes for the preparation of 4-substituted 

nucleoside derivatives of Formula (I) and derivatives thereof. 
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(57) Abstract : 

PARALLEL ARITHMETIC CODING TECHNIQUES Systems and methods for decoding compressed data are described herein. A 

memory may receive a data stream comprising a string of encoded symbols encoded using an arithmetic coding based coding 

technique. The string of encoded symbols represents a series of one or more decoded symbols. Each of the one or more decoded 

symbols comprises one of a most probable symbol and a least probable symbol. A processor may determine a number of consecutive 

most probable symbols in the series of one or more decoded symbols by performing a plurality of parallel mathematical comparisons 

based on one or more of the encoded symbols. The processor may further decode a group of symbols of the series of one or more 

decoded symbols based on the plurality of parallel mathematical comparisons. The group of symbols comprises the number of 

consecutive most probable symbols. 
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(57) Abstract : 

ABSTRACT SYSTEMS AND METHODS FOR DISTANCE BOUNDING USING NEAR FIELD COMMUNICATION A method 

for determining when to delay sending a response for distance bounding by a target device is described. The method includes 

receiving a challenge in a polling frame from a verifier device on a carrier signal for inductively coupled communication. The method 

also includes delaying a response adhering to rules of NFC type-A using a processing time multiplier. The method further includes 

sending the response to the verifier device in a listen frame. 
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(57) Abstract : 

ABSTRACT PACKET BEARING SIGNALING INFORMATION INDICATIVE OF WHETHER TO DECODE A PRIMARY 

CODING OR A REDUNDANT CODING OF THE PACKET In a particular aspect, an apparatus includes a first network interface. 

The first network interface is configured to receive a packet via a packet-switched network. The packet may include a primary coding 

of a first audio frame and a redundant coding of a second audio frame. The apparatus further includes a processor. The processor is 

configured to generate a modified packet that includes one or more bits that indicate signaling information or packet decoding 

information. The signaling information or packet decoding information may correspond to decoding of at least one of the primary 

coding or the redundant coding. The apparatus further includes a second network interface configured to transmit the modified packet 

via a circuit-switched network. 
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(57) Abstract : 

ABSTRACT PACKET BEARING SIGNALING INFORMATION INDICATIVE OF WHETHER TO DECODE A PRIMARY 

CODING OR A REDUNDANT CODING OF THE PACKET An apparatus includes a network interface configured to receive, via a 

circuit-switched network, a packet. The packet includes a primary coding of a first audio frame, redundant coding of a second audio 

frame, and one or more bits that indicate signaling information. The signaling information corresponds to a decode operation of at 

least one of the primary coding or the redundant coding. The apparatus further includes a decoder configured to decode a portion of 

the packet based on the signaling information. 
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(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2015/069267  

:21/08/2015 

(87) International Publication No  
:WO 2017/032396 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)August R¼ggeberg GmbH & Co. KG 
      Address of Applicant :Hauptstrasse 13, 51709, Marienheide, 

Germany Germany 

(72)Name of Inventor : 

   1)STUCKENHOLZ, Bernd  

   2)WALDER, Peter 
 

(57) Abstract : 

Abstract An abrasive tool comprises a support, on which a plurality of abrasive flaps (8) is arranged. The abrasive flaps (8) each have 

a base (16) and abrasive material (22), which is attached to the base (16) by means of a binder (23). To increase the useful life and 

total material abrasion, the abrasive flaps (8) are reinforced by means of a cured Alling resin (25). The reinforcement of the abrasive 

flaps (8) reduces the cyclical deflection thereof around a zero Position due to workpiece machining, thereby avoiding increased wear 

on the abrasive flaps (8). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009645 A 

(19) INDIA  

(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : SOLAR POWER GENERATION SYSTEM AND METHOD FOR USING SAME 
 

  

(51) International classification  :H01M 14/00  

(31) Priority Document No  :2015-185816  

(32) Priority Date  :18/09/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/003758  

:18/08/2016 

(87) International Publication No  
:WO 2017/047004 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHIN-ETSU CHEMICAL CO., LTD.  
      Address of Applicant :6-1, Ohtemachi 2-chome, Chiyoda-ku, 

Tokyo 100-0004, Japan Japan 

(72)Name of Inventor : 

   1)OTSUKA, Hiroyuki  
 

(57) Abstract : 

ABSTRACT The present invention provides a photovoltaic generation System comprising: a solar cell array formed with one or more 

solar cell modules; and a power conditioner, wherein each of the solar cell modules includes one or more solar cells, the photovoltaic 

generation System further comprises a first conductive wire connected to a conductor parts which is provided at each of the solar cell 

modules and which is insulated from the solar cells, and a constant voltage power supply whose one end is connected to the first 

conductive wire, and a potential is supplied to the conductor parts by the constant voltage power supply. As a result, the photovoltaic 

generation System which can suppress degradation of solar cell characteristics due to PID while suppressing increase in 

manufacturing cost of the solar cell module is provided. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009646 A 

(19) INDIA  

(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : PAPERMAKING ADDITIVE COMPOSITIONS AND METHODS AND USES THEREOF 
 

  

(51) International classification  :C08G 79/02  

(31) Priority Document No  :62/208,662  

(32) Priority Date  :22/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/048093  

:22/08/2016 

(87) International Publication No  :WO 2017/035100 A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEOZYME INTERNATION AL, INC.  
      Address of Applicant :711 W. 17th Street, Costa Mesa, 

California 92627, USA U.S.A. 

(72)Name of Inventor : 

   1)DALE, Parker  

   2)DALE, Parker David  
 

(57) Abstract : 

ABSTRACT PAPERMAKING ADDITIVE COMPOSITIONS AND METHODS AND USES THEREOF The present specification 

discloses papermaking additive compositions, articles of manufacture, containers or kits comprising such compositions, and methods 

and uses to increase separation of cellulose fibers from a pulp, to remove one or more impurities and/or one or more contaminates 

from a pulp and/or a paper material and to remove an ink from a pulp and/or a paper material. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009656 A 

(19) INDIA  

(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : TEXT INFORMATION PROCESSING METHOD AND DEVICE 
 

  

(51) International classification  :G06F 17/27  

(31) Priority Document No  :201610091229.X  

(32) Priority Date  :18/02/2016 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2017/073020  

:07/02/2017 

(87) International Publication No  :WO/2017/140221  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1) TENCENT TECHNOLOGY (SHENZHEN) COMPANY 

LIMITED  
      Address of Applicant : 35/F, Tencent Building Kejizhongyi 

Road, Midwest District of Hi-tech Park Nanshan District 

Shenzhen, Guangdong 518087. China 

(72)Name of Inventor : 

   1)LIN, Quanchen 

   2)LIU, Lichun  

   3)ZHAO, Jianchun 
 

(57) Abstract : 

A text information processing method and device is provided. The method comprises: dividing a training corpus into words and 

strings (102); respectively calculating probabilities of the words and the strings in the training corpus to obtain an independent 

probability of the words and a joint probability of the strings (103); selecting, on the basis of the independent probability and the joint 

probability, a string from among the strings, and using the selected string as a candidate new word (104); and if the candidate new 

word is not in a predetermined dictionary and a joint probability corresponding to the candidate new word is greater than a 

predetermined threshold, determining the candidate new word to be a new word (105). The solution not only simplifies a process and 

reduces calculation resources, but also increases a discovery rate of new words to improve processing results. [FIG: IB) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009663 A 

(19) INDIA  

(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : ELASTOMERIC POLYMER 
 

  

(51) International classification  :C08F 279/02  

(31) Priority Document No  :15181760.8  

(32) Priority Date  :20/08/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/06970  

:19/08/2016 

(87) International Publication No  
:WO 2017/029394 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Trinseo Europe GmbH  
      Address of Applicant :Zugerstrasse 231, CH-8810, Horgen, 

Switzerland Switzerland 

(72)Name of Inventor : 

   1)DïRING, Christian  

   2)HEIDENREICH, Daniel  
 

(57) Abstract : 

ABSTRACT ELASTOMERIC POLYMER The present invention relates to a process for the preparation of an elastomeric polymer, 

comprising steps (i) of providing and (ii ) polymerizing at least one conjugated diene monomer and, optionally, one or more aromatic 

vinyl monomer in the presence of a polymerization initiator according to Formula 1 to provide a living polymer chain. The present 

invention also relates to elastomeric polymers that are obtainable according to the above process. In yet another embodiment, the 

present invention relates to a composition comprising the elastomeric polymer and, optionally, further constituents such as oil, filler 

and/or a vulcanizing agent. The invention further relates to a process for the preparation of a cross-linked elastomeric polymer 

comprising the step of adding a vulcanizing agent to the elastomeric polymer. Moreover, cross-linked elastomeric polymers thus 

obtainable as well as articles and compositions comprising the elastomeric polymer, the cross-linked elastomeric polymer or both are 

described. The present invention further relates to a polymerization initiator that is useful in the process for the preparation of the 

elastomeric polymer described herein. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847010092 A 

(19) INDIA  

(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : A SYSTEM AND METHOD FOR DATA BLOCK MODIFICATION DETECTION AND 

AUTHENTICATION CODES 
 

  

(51) International classification  :G06F 7/00  

(31) Priority Document No  :201641030958  

(32) Priority Date  :10/09/2016 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/IB2017/055444  

:09/09/2017 

(87) International Publication No  :WO/2018/047120  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Singanamala Pullaiah Prahlad  
      Address of Applicant :No. 66, FF-2, Gajanana Apartments, 4th 

Main, 5th Cross, Maruthi Layout, Vasanthapura, Bangalore 560 

061. Karnataka India 

(72)Name of Inventor : 

   1)Singanamala Pullaiah Prahlad  
 

(57) Abstract : 

The invention relates to a computational transformation process, which has applications in cryptography, particularly in a hash or a 

modification detection code generation and message authentication code generation. Since the process of forward transformation or 

reverse transformation used in the invention is a symmetric state transformation process, the same keyset needs to be present to 

encrypt/decrypt the message using the forward or reverse transformation. The n bit input data is transformed into another arrangement 

of n bit block of output data using a keyset, and in the same process, the keyset is transformed into a first transformed keyset based on 

a nonlinear and one-way transformation. A random string or bits (R) are forward and reverse transformed using the first transformed 

keyset to generate non-linear and dynamic complementary pair of values, i.e., a first random string (Y) and a second random string 

(Z). A pair of values selected from a combination between (R), (Y) and (Z) operate as modification detection or message 

authentication codes for the input data or the output data. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847010103 A 

(19) INDIA  

(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : METHOD FOR READING WEBPAGE INFORMATION BY VOICE, BROWSER CLIENT AND 

SERVER 
 

  

(51) International classification  :G06F 3/16  

(31) Priority Document No  :201510591191.8  

(32) Priority Date  :16/09/2015 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2016/079635  

:19/04/2016 

(87) International Publication No  :WO/2017/045399  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGZHOU UCWEB COMPUTER TECHNOLOGY 

CO., LTD. 
      Address of Applicant :F/14, Tower B, GRG Square 163 West 

Huangpu Dadao Ping Yun Rd.,Tianhe Dist. Guangzhou City, 

Guangdong China 510627 China 

(72)Name of Inventor : 

   1)LIANG, Jie  

   2)WU, Weiyong 
 

(57) Abstract : 

ABSTRACT The present invention provides a method, a browser client, and a server for reading web page information by voice. The 

browser client is installed with a text to speech TTS engine. The method includes: sending, by a browser client, a page access request 

to a server, where the page access request includes a page address and TTS identity information; receiving, by the browser client, 

response data returned by the server, where the response data includes a TTS standard version number determined by the server 

according to the TTS identity information, and TTS page data corresponding to the page address; and reading, by the browser client, 

the TTS page data by voice according to the TTS standard version number by using a TTS engine. In the present invention, page 

information is read by voice by using the TTS engine installed on the browser client. When it is inconvenient for a user to browse a 

page with eyes, and for users whose eyes have physical problems, the read page information can be listened by using a sense of 

hearing. Therefore, a convenient hearing-based manner is provided to users to browse a page. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847010114 A 

(19) INDIA  

(22) Date of filing of Application :20/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : SYSTEM AND METHOD OF DISCHARGING A TUBULAR STORAGE ASSEMBLY 
 

  

(51) International classification  :B65B 43/14  

(31) Priority Document No  :2015348  

(32) Priority Date  :25/08/2015 

(33) Name of priority country  :Netherlands 

(86) International Application No 

        Filing Date 

:PCT/EP2016/062084  

:27/05/2016 

(87) International Publication No  
:WO 2017/03247 0 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUJI SEAL INTERNATIONAL, INC.  
      Address of Applicant :4-1-9 Miyahara Yodogawa-ku, Osaka-

shi, Osaka 532-0003, Japan Japan 

(72)Name of Inventor : 

   1)GEBBINK, Jeroen Gerrit Anton  

   2)VERHOEVEN, Stijn Antonius Petrus  
 

(57) Abstract : 

ABSTRACT SYSTEM AND METHOD OF DISCHARGING A TUBULAR STORAGE ASSEMBLY The application relates to a 

discharge system for discharging a plurality of flexible containers from a tubular storage assembly, comprising: - a storage assembly 

support configured to support the tubular storage assembly; - a discharge device configured to remove the containers from the tubular 

storage assembly and move the containers one by one from the second end of the tubular storage assembly towards a discharge region, 

wherein the discharge device comprises: - a gripper unit; - a drive configured to cause the storage assembly and the gripper unit to 

rotate relative to each other; wherein the gripper unit is configured to grip dispensing spouts of containers successively passing by the 

gripper unit, to transport the gripped dispensing spouts and associated containers in a substantially axial direction and to collect the 

dispensing spouts in the discharge region. 
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(19) INDIA  

(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : SHORTENING COMPOSITIONS AND METHODS OF MAKING THE SAME 
 

  

(51) International classification  :A23D 9/013  

(31) Priority Document No  :14/831,295  

(32) Priority Date  :20/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/047724  

:19/08/2016 

(87) International Publication No  :WO/2017/031406  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BUNGE OILS, INC. 
      Address of Applicant :11720 Borman Drive, St. Louis, MO 

63146 U.S.A. 

(72)Name of Inventor : 

   1)HIGGINS, Neil, Wallace  

   2)JAIN, Vishal, P. 

   3)NAKHASI, Dilip, K.  

   4)PIISPA, Eija, Marjatta  
 

(57) Abstract : 

ABSTRACT SHORTENING COMPOSITIONS AND METHODS OF MAKING THE SAME Described herein are shortening 

compositions comprising a high stearic high oleic sunflower oil obtained by directed intraesterification, a hard fat and optionally a 

cellulose fiber, wherein the hard fat is other than a palm fat. [Figure 1] 
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(19) INDIA  

(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : PROCESS FOR THE CYCLOPROPANATION OF OLEFINS USING N-METHYL-N-NITROSO 

COMPOUNDS 
 

  

(51) International classification  :C07C 2/86 (2006.01)  

(31) Priority Document No  :1516396.7  

(32) Priority Date  :16/09/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/EP2016/071630  

:14/09/2016 

(87) International Publication No  :WO/2017/046122  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GIVAUDAN SA  
      Address of Applicant :Chemin de la Parfumerie 5, CH-1214, 

Vernier, Switzerland Switzerland 

(72)Name of Inventor : 

   1)SCHROEDER, Fridtjof  

   2)STECK, Marcel  
 

(57) Abstract : 

PROCESS FOR THE CYCLOPROPANATION OF OLEFINS USING N-METHYL-N- NITROSO COMPOUNDS A process of 

converting a carbon-carbon double bond on a substrate into a cyclopropane ring, which method comprises the step of treating the 

substrate with a N-alkyl-N-nitroso compound, a transition metal catalyst and an aqueous base, wherein the N-alkyl-N-nitroso 

compound is formed by reacting an alkyl amine with an alkali metal nitrite in the presence of a mono-basic or di-basic acid, or a 

mixture thereof, and wherein the N-alkyl-N-nitroso compound is not distilled before it is mixed with the substrate, catalyst and base. 
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(19) INDIA  
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(54) Title of the invention : METHOD FOR OBSERVING SOFTWARE EXECUTION, DEBUG HOST AND DEBUG TARGET 
 

  

(51) International classification  :G06F 12/0868  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2015/068968  

:18/08/2015 

(87) International Publication No  
:WO 2017/028908 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGE T LM ERICSSON (PUBL)  
      Address of Applicant :S-164 83, Stockholm, Sweden Sweden 

(72)Name of Inventor : 

   1)SVENSSON, Peter 

   2)WIKENFALK, Bengt  
 

(57) Abstract : 

METHOD FOR OBSERVING SOFTWARE EXECUTION, DEBUG HOST AND DEBUG TARGET A method, performed in a 

debug host, for observing software execution on a computer having one or more processor cores, a cache attached to the one or more 

processor cores via respective execution pipelines forming a cache arrangement, and a memory, comprises to obtain an instruction 

trace (S101) of the cache arrangement and a data trace for data (S102) being loaded from the memory into the cache. The instruction 

trace (S103) is synchronized with the data trace to generate a synchronized data trace and/or a synchronized instruction trace. A state 

of a memory model (S106), representing a memory readable by the one or more processor cores via a respective instruction is updated 

using the synchronized data trace and the synchronized instruction trace. [FIGURE 1] 
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(19) INDIA  

(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : VOLUME NONWOVEN FABRIC 
 

  

(51) International classification  :D04H 1/00  

(31) Priority Document No  :15181388.8  

(32) Priority Date  :18/08/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/069151  

:11/08/2016 

(87) International Publication No  :WO/2017/029191  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CARL FREUDENBERG KG  
      Address of Applicant :Hhnerweg 2-4, 69469 Weinheim, 

Germany Germany 

(72)Name of Inventor : 

   1)HERRLICH, Ulrike  
 

(57) Abstract : 

VOLUME NON-WOVEN FABRIC Abstract The invention relates to methods for producing a volume nonwoven fabric, comprising 

the following steps: a) provision of a nonwoven fabric raw material, containing fiber balls and binding fibers, b) provision of an air-

laying device, which has at least two spiked rollers, between which a gap is formed, c) processing of the nonwoven fabric raw material 

in the device in an airlaying method, wherein the nonwoven fabric raw material passes through the gap between the spiked rollers, 

wherein fibers or fiber bundles are pulled from the fiber balls by the spikes, d) laying on a laying apparatus, and e) thermal bonding, 

whereby the volume nonwoven fabric is obtained. The invention further relates to a volume nonwoven fabric comprising a volume-

providing material, to uses thereof, and to textile materials. 
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(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : METHOD FOR PRODUCING 2-HYDROXY-1,4-NAPHTHOQUINONE 
 

  

(51) International classification  :C07C 46/  

(31) Priority Document No  :2015-163536  

(32) Priority Date  :21/08/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/068869  

:24/06/2016 

(87) International Publication No  :WO/2017/033557  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AGRO-KANESHO CO., LTD  
      Address of Applicant :2-19, Akasaka 4-chome, Minato-ku, 

Tokyo 107-0052, Japan; Nationality: Japan Japan 

(72)Name of Inventor : 

   1)KAKINUMA, Seiji  
 

(57) Abstract : 

ABSTRACT Provided is a method of producing 2-hydroxy-1,4-naphthoquinone in a large amount, a high yield, and inexpensively. 

This method comprises oxidizing 2-hydroxynaphthalene with hydrogen peroxide in (1) an alkaline aqueous solution or in (2) a 

mixture of an alkaline aqueous solution with an inert organic solvent incompatible with water, in the presence of a vanadium catalyst. 
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(54) Title of the invention : A DUAL PORT TUBE FOR SUCTION AND FEEDING SYSTEM, METHOD, AND APPARATUS 
 

  

(51) International classification  
:A61M 39/10 

(2006.01)  

(31) Priority Document No  :62/221,845  

(32) Priority Date  :22/09/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/053075  

:22/09/2016 

(87) International Publication No  :WO 2017/053546 A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CORPAK MEDSYSTEMS, INC.  
      Address of Applicant :1001 Asbury Drive, Buffalo Grove, IL 

60089, USA. U.S.A. 

(72)Name of Inventor : 

   1) NORDQUIST, Jeffrey S.  

   2)KOELPER, Crystal  

   3)PURNELL, Shawn  

   4)DAURELLE, Bernard  
 

(57) Abstract : 

ABSTRACT A DUAL PORT TUBE FOR SUCTION AND FEEDING SYSTEM, METHOD, AND APPARATUS A system, 

method, and apparatus for administering fluids to body cavities, suctioning or aspirating fluids from body cavities, performing gastric 

decompression, and containing gastric reflux. An exemplary system includes a Y-connector, a multiple lumen tube, and an anti-reflux 

valve. The Y-connector comprises a delivery arm, a suction arm, and a convergence arm, all in fluid communication with one another 

and may be coupled to the multiple lumen tube. The multiple lumen tube includes a first lumen, a second lumen, and a plurality of 

openings. The anti-reflux valve includes a valve adapted to prevent the fluid from flowing beyond the proximal end of the second 

lumen. [FIGURE 3A] 
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(54) Title of the invention : POLYMERIC MICROPARTICLES AS FILTRATION AND/OR CLARIFYING AIDS IN 

PHOSPHORIC ACID PRODUCTION 
 

  

(51) International classification  :B01D 21/01  

(31) Priority Document No  :62/212,835  
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(71)Name of Applicant :  

   1)Cytec Industries Inc.  
      Address of Applicant :504 Carnegie Center, Princeton, NJ 

08540, USA U.S.A. 

(72)Name of Inventor : 

   1)ZHANG, Lei  
 

(57) Abstract : 

ABSTRACTOFTHEINVENTION POLYMERICMICROPARTICLESASFILTRATIONAND/ORCLARIFYINGAIDSIN 

PHOSPHORICACIDPRODUCTION Processes for enhancing filtration rate and/or clarification of phosphoric acid produced by the 

wet process and containing suspended insoluble particulates by adding to one or more stage of the wet process phosphoric acid 

production stream an effective amount of a reagent including polymeric microparticles characterized as being anionic or amphoteric 

and having a weight average molecular weight of greater than 60 Million daltons are provided herein. 
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   6)SANKARAPANDIAN, Karuppasam  

   7)SANKARAPANDIAN, Karuppasamy  
 

(57) Abstract : 

HOUSE DUST MITE ALLERGY PROTEIN REMOVER, AND COMPOSITION THEREOF ABSTPACT The present invention 

relates to an agent for removing house dust mite allergens and a composition comprising the same. The composition comprises, as an 

active ingredient, the agent which is composed of a natural plant essential oil or its steam distillate and can effectively remove 

allergens derived from house dust mites. Thus, the agent and the composition can be used for the prevention, alleviation, mitigation or 

treatment of various allergic diseases, which can be caused by allergens derived from house dust mites, in an environmental friendly 

and efficient manner without causing particular side effects.  in addition, the agent and the composition can significantly reduce the 

prevalence of diseases caused by house dust mites and the frequency of exposure of people to house dust mites. 
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(72)Name of Inventor : 

   1)ZHOU, Yan  

   2)BARRIAC, Gwendolyn, Denise 

   3)CHERIAN, George 

   4)MERLIN, Simone 

   5)ASTERJADHI, Alfred  
 

(57) Abstract : 

Techniques are provided for dynamic forbiddance of wireless transmissions by transmitters of one or more overlapping basic service 

set (OBSS) concurrent with transmissions of a transmitter in a first basic service set (BSS). A first transmitter of a first BSS may 

identify a transmission that is to be a protected transmission, and based on the identification may dynamically forbid one or more other 

transmitters of an OBSS that overlaps with the first BSS from concurrent transmissions with the protected transmission. An access 

point or station of an OBSS may receive an indication of the forbiddance of transmissions and may apply deferral rules to defer 

transmissions based on the forbiddance. One or more disincentive rules may be applied at the first transmitter to provide disincentives 

for forbidding OBSS reuse. REFER TO FIGURE 4 
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(57) Abstract : 

This invention relates to oral care compositions comprising a first source of stannous, a second source of stannous, wherein the second 

source of stannous contains stannous pyrophosphate, and a zinc source selected from the group consisting of: zinc oxide, zinc citrate, 

zinc lactate, and combinations thereof, as well as to methods of using and of making these compositions. 

  

No. of Pages : 29 No. of Claims : 18 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10902 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009300 A 

(19) INDIA  

(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : NETWORK NODES AND METHODS THEREIN FOR ENABLING EVENTS TRIGGERED BY A 

WIRELESS DEVICE TO BE REPORTED IN A WIRELESS COMMUNICATIONS NETWORK 
 

  

(51) International classification  :H04W 8/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2015/071468  

:18/09/2016 

(87) International Publication No  :WO/2017/045728  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :SE-164 83, Stockholm Sweden 
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(57) Abstract : 

ABSTRACT NETWORK NODES AND METHODS THEREIN FOR ENABLING EVENTS TRIGGERED BY A WIRELESS 

DEVICE TO BE REPORTED IN A WIRELESS COMMUNICATIONS NETWORK A method performed by a first network node 

131 operating in a wireless communication network 100 for enabling events triggered by a wireless device 121 served by the first 

network node 131 to be reported in the wireless communications network 100 is provided. The first network node 131 determines that 

an event has been triggered by the wireless device 121. Then, the first network node 131 context information associated with the 

wireless device 121 from a database node 141 that is shared externally by the first network node 131 with one or more network nodes 

in the wireless communications network 100, which context information indicates that events triggered in the first network node 131 

by the wireless device 121 is to be reported in the wireless communications network 100. After the obtaining, the first network node 

131 determines that events triggered by the wireless device 121 is to be reported in the wireless communications network 100 based 

on the obtained context information. A first network node 131 for enabling events triggered by a wireless device 121 served by the 

first network node 131 to be reported in the wireless communications network 100 is also provided. Additionally, a second network 

node 132, a third network node 134, a database node 141, and methods therein, for enabling events triggered by a wireless device 121 

served by the first network node 131 to be reported in the wireless communications network 100 are also provided. [FIGURE 2] 
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(57) Abstract : 

Methods and apparatuses for managing inter-satellite handovers are provided to allow a user terminal to reduce the frequency of 

handovers while maintaining a sufficiently high system capacity in a non-geosynchronous satellite communication system. The 

method and apparatus for managing inter-satellite handovers may be implemented in a gateway, in infrastructure connected to a 

gateway, in a user terminal, or in a satellite. 
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(57) Abstract : 

There are several types of plenoptic devices and camera arrays available on the market, and all these light field acquisition devices 

have their proprietary file format. However, there is no standard supporting the acquisition and transmission of multi-dimensional 

information. It is interesting to obtain information related to a correspondence between pixels of a sensor of said optical acquisition 

system and an object space of said optical acquisition system. Indeed, knowing which portion of the object space of an optical 

acquisition system a pixel belonging to the sensor of said optical acquisition system is sensing enables the improvement of signal 

processing operations. The notion of pixel beam, which represents a volume occupied by a set of rays of light in an object space of an 

optical system of a camera along with a compact format for storing such information is thus introduce. 
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(57) Abstract : 

ABSTRACT METHOD OF MANUFACTURING CONVEYOR BELT To provide a method of manufacturing a conveyor belt that 

can manufacture a conveyor belt with excellent appearance quality where the surface is smooth and adhering of grime is suppressed 

while improving work environment. In conjunction with setting the water contact angle to 70° or higher, the kinetic friction coefficient 

to 0.3 or less, and the sheet thickness to 0.2 mm to 0.4 mm, a release sheet 5 with a smooth sheet surface contacting a molded body 1A 

is interposed between an upper cover rubber 3 and first heating plate 8a and between a lower cover rubber 4 and second heating plate 

8b, a condition is achieved where the release sheet 5 is brought into contact with the upper cover rubber 3 and lower cover rubber 4 

and then a molded body 1A is vulcanized while maintaining a condition sandwiched and secured by the heating plates 8a, 8b for a 

predetermined amount of time, and then the release sheet 5 is released from a conveyor belt 1 manufactured by vulcanizing the 

molded body 1A. 
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(57) Abstract : 

Abstract PERFUME COMPOSITIONS A perfome complement comprising one or more Compounds selected from Compounds 

present in the fraction of patchouli oil having a Kovats Retention Index on a DB-5 column of 1500 or lower and/or olfactively 

equivalent perfume ingredients 
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(57) Abstract : 

A method for multimedia broadcast multicast service, MBMS, bearer setup in a group communications system, the method being 

performed by a control node, comprising: activating and announcing (S102) an MBMS bearer to the client nodes, wherein the MBMS 

bearer is independent of any particular group of client nodes; and obtaining (SI03) a call setup message for a group call from a first 

client node of the client nodes; and -  broadcasting (S104) a connect message for the group call to at least one other client node of the 

client nodes in response to having received the call setup message. [FIGURE 5] 
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(57) Abstract : 

Substrate carrier Abstract The present invention relates to a substrate carrier with a substrate carrier plate compris¬ing a front-sided 

substrate carrier surface on which at least one substrate receiving area is provided for receiving a substrate, respectively. It is the 

object of the present invention to provide a substrate carrier, which enables, possibly without impairment of the charac¬teristics of the 

substrate or the substrate processing, a secure support of the substrate and a simple, damage-free removal of the substrate from the 

substrate carrier when op¬erating in a fast manner. According to the invention, the object is solved in that the sub¬strate receiving 

area comprises an interior area and an exterior area running around the interior area, wherein the exterior area comprises spaced 

plateaus which are raised compared to a surface of the interior area for the support of edge areas of the substrates, wherein ventilation 

channels are provided between the plateaus. 
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(57) Abstract : 

Electroconductive Roller ABSTRACT The present disclosure relates to an electroconductive roller for an electrophotographic printer. 

The roller comprises a polyurethane composition containing a polyurethane and an ionic liquid. The cation of the ionic liquid is an 

organic cation. The polyurethane composition has a specific resistivity of 1 x 105 Q.cm to 1 x 108Q.cm. 
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(57) Abstract : 

In some aspects, a method for configuring channel access parameters in a wireless communication system includes determining, at an 

access point, a number of a plurality of stations instructed to transmit a concurrent uplink communication. The method further 

includes selecting, at the access point, an enhanced distributed channel access (EDCA) parameter based on the number of the plurality 

of stations that are instructed to transmit the concurrent uplink communication. REFER TO FIGURE 7 
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(57) Abstract : 

A control unit for a lighting system comprising a plurality of light sources, the control unit comprising: an interface for 

communication with a notification service; a control module configured to: control the plurality of light sources to emit light in 

accordance with light settings; receive notification light settings that are to be supplied to one or more of the light sources assigned as 

notification light sources by the notification light settings to provide a visual event notification that are transmitted from the 

notification service; compare the light settings with the notification light settings; and determine based on said comparison that the 

light settings and/or the notification light settings are to be modified; and control the one or more notification light sources in 

accordance with modified notification light settings, and/or control light sources of the plurality of light sources other than notification 

light sources in accordance with modified light settings. Fig. la 
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(54) Title of the invention : USER EQUIPMENT AND WIRELESS COMMUNICATION METHOD 
 

  

(51) International classification  :H04W 24/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  
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CORPORATION OF AMERICA  
      Address of Applicant :20000 Mariner Avenue, Suite 200, 
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(72)Name of Inventor : 

   1)WANG, Li  

   2)WAIrlG,Lilei  

   3)SUZUKI, Hidetoshi 

   4)HOSHINO, Masayuki 
 

(57) Abstract : 

Provided are a user equipment and a wireless communication method for LAA. The user equipment comprises: a receiver operative to 

receive a UL grant which schedules a subframe for UL transmission; a first circuit operative to perform LBT; a transmitter operative 

to transmit a PUSCH in the scheduled subframe starting from one available starting position of multiple candidate starting positions in 

the scheduled subframe if the LBT is successful. According to present disclosure, it is possible to increase the possibility that PUSCH 

could be sent in the scheduled subframe after LBT. Figure 1. 
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(32) Priority Date  :21/10/2015 
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(72)Name of Inventor : 

   1)HOMMA, Akihiro  

   2)MIYAMAE, Yuji  

   3)OKUYAMA, Hiroki  

   4)KUNII, Hiroo  
 

(57) Abstract : 

Provided are an apparatus and method for treating a sulfur absorption solution so that it is possible to promote detoxification of 

harmful SO2 and ultimately adjust the pH to the desired level without releasing a foul odor that is strong enough to be remembered as 

unpleasant by people. The invention is provided with a treatment vessel for subjecting the sulfur absorption solution to mixing with 

sea water and aeration, a sulfur absorption solution supply pipe, a sea water supply channel, and a nozzle for aeration. The amount of 

sea water supplied to the inside of the treatment vessel using the sea water supply channel is at least 4.7 times the amount of sulfur 

absorption solution supplied to the inside of the treatment vessel via the sulfur absorption solution supply pipe. 
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(54) Title of the invention : SERVICE PROCESSING METHOD, DEVICE, AND SYSTEM 
 

  

(51) International classification  
:H04L 29/06 
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(31) Priority Document No  :201610015498.8  

(32) Priority Date  :08/01/2016 
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(72)Name of Inventor : 

   1)LU, Qiang 

   2)YE, Xuan 
 

(57) Abstract : 

The present disclosure relates to a service processing method, a service processing device and a service processing system, which 

belong to computer technologies. The method includes: a service execution request is transmitted to a service server; a verification 

notification carrying signature information is received from the service server; currently inputted biometric feature information is 

verified through a Trusted Execution Environment (TEE) system, when biometric feature information is consistent with pre-stored 

reference biometric feature information, a signature processing is performed on signature information, by using a pre-stored service 

private key, first to-be-checked signature information is obtained; and a verification request carrying first to-be-checked signature 

information is transmitted to the service server. By adopting the present disclosure, security may be enhanced. Fig. 1 A 
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(54) Title of the invention : AN APPARATUS AND A METHOD FOR GENERATING DATA REPRESENTING A PIXEL BEAM 
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   2)SCHUBERT, ARNO 

   3)BLONDE, LAURENT  
 

(57) Abstract : 

There are several types of plenoptic devices and camera arrays available on the market, and all these light field acquisition devices 

have their proprietary file format. However, there is no standard supporting the acquisition and transmission of multi- dimensional 

information. It is interesting to obtain information related to a correspondence between pixels of a sensor of said optical acquisition 

system and an object space of said optical acquisition system. Indeed, knowing which portion of the object space of an optical 

acquisition system a pixel belonging to the sensor of said optical acquisition system is sensing enables the improvement of signal 

processing operations. The notion of pixel beam, which represents a volume occupied by a set of rays of light in an object space of an 

optical system of a camera is thus introduce. 
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(72)Name of Inventor : 

   1)SENGOKU, SHOICHIO  
 

(57) Abstract : 

System, methods and apparatus are described that facilitate communication of data over a multi-wire data communications link, 

particularly between two devices within an electronic apparatus. A receiving device receives a sequence of symbols over a multi-wire 

link. The receiving device further receives a clock signal via a dedicated clock line, wherein the dedicated clock line is separate from, 

and in parallel with, the multi-wire link. The receiving device decodes the sequence of symbols using the clock signal. In an aspect, a 

second clock signal is embedded in guaranteed transitions between pairs of consecutive symbols in the sequence of symbols. 

Accordingly, the receiving device decodes the sequence of symbols using the clock signal received via the dedicated clock line while 

ignoring the second clock signal. 
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(57) Abstract : 

Methods, systems, and devices are described for techniques for downlink (DL) scheduling and uplink (UL) scheduling in a shared 

radio frequency (RF )spectrum band. In some aspects, a wireless communication device may receive an UL data transmission grant 

associated with a channel of shared RF spectrum band. The wireless communication device may perform a channel readiness 

procedure associated with the channel. The wireless communication device may also transmit channel readiness information based at 

least in part on the channel readiness procedure to a base station. The channel readiness information may be transmitted via an uplink 

channel of a licensed RF spectrum band different from the shared RF band. In other aspects, a base station may schedule a data 

transmission on one or more channels of a shared RF spectrum band. The base station may transmit a data transmission grant for the 

scheduled data transmission to a wireless communication device. 

  

No. of Pages : 75 No. of Claims : 26 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10918 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009315 A 

(19) INDIA  

(22) Date of filing of Application :14/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : LIGHT FIELD DATA REPRESENTATION 
 

  

(51) International classification  :H04W 74/00  

(31) Priority Document No  :15306434  

(32) Priority Date  :17/09/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/072043  

:16/09/2016 

(87) International Publication No  :WO 2017/046372  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THOMSON LICEVSING  
      Address of Applicant :1-5,rue Jeanne d'Arc,92130 Issy-Les-

moulineaux,France. France 

(72)Name of Inventor : 

   1) DRAZIC,Valter  

   2)BOISSON,Guillaume 

   3)SEIFI,Mozdeh 
 

(57) Abstract : 

A method for reducing the parameters defining an acquired light field ray which enables only the colour associated with the light field 

ray to be stored instead of 4 light field coordinates (x,y,i,j) and its associated colour. 
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   3)HEO, Chang-Ryong 
 

(57) Abstract : 

ABSTRACT ELECTRONIC DEVICE FOR PROCESSING IMAGE AND METHOD FOR CONTROLLING THEREOF• An 

electronic device is provided. The electronic device includes a processor and a memory electrically connected with the processor, 

wherein the memory may store instructions executed to enable the processor to obtain an image and output a message generated based 

on additional information and an image analysis result obtained by analyzing the obtained image. 
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   5)WEI, Yongbin 

   6)MONTOJO, Juan 
 

(57) Abstract : 

Detection and reporting techniques for collisions between transmitters of two different radio access technologies (RATs) transmitting 

in a shared radio frequency spectrum band is described. The collision may occur following a listen-before-talk procedure but prior to 

transmission of data, and may not affect the reception of the transmitted data. Collisions may be detected using for example, energy 

sensing, preamble or ready-to-send (RTS) signal detection, or unsuccessful decoding of all or part of a channel reservation signal. A 

transmitting device may determine a collision has occurred by detecting an energy level during a preamble transmission is greater than 

a threshold level or by detecting that an energy level during a transmission gap of a time-domain energy pattern is above a threshold 

level. A receiving device, such as a user equipment (UE), that detects the collision may report the collision to the transmitter. 
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   3)ZHANG, Junmou  

   4)CHEN, Nan  

   5)ALLAM, Mohamed Waleed  
 

(57) Abstract : 

An apparatus and a method to adjust a source voltage based on an operating voltage response are provided. The apparatus includes a 

circuit configured to change state from a first state to a second state comprising receiving an operating voltage from a power source 

through a power distribution network. The apparatus further includes a sensor configured to measure an operating voltage response to 

the circuit changing state to receiving the operating voltage. The apparatus further includes a control circuit configured to adjust a 

source voltage at the power source based on the operating voltage response measured by the sensor. The method includes changing a 

state to receiving an operating voltage from a power source through a power distribution network, measuring an operating voltage 

response to the changing state to receiving the operating voltage, and adjusting the source voltage at the power source based on the 

measured operating voltage response. 
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   2)SULLIVAN, Richard  
 

(57) Abstract : 

ORAL CARE COMPOSITIONS AND METHODS OF USING THE COMPOSITIONS ABSTRACT An oral care composition 

comprises zinc phosphate and at least one anti-microbial agent chosen from engenol, isoeugenol, eugenol acetate and isoeugenol 

acetate. The zinc phosphate is added to the oral care composition as a preformed salt. 
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(57) Abstract : 

ABSTRACT OPTICAL PROFILER AND METHODS OF USE THEREOF An optical profiler includes a light source configured to 

provide a light spot on a surface of an object of interest. A light receiver including a lens and a photosensor is configured to receive 

and image light from the surface of the object. A profile measurement computing device is coupled to the photosensor and includes a 

processor and a memory coupled to the processor which is configured to be capable of executing programmed instructions comprising 

and stored in the memory to calculate a plurality of location values for the light spot on the surface of the object based on the imaged 

light from the surface of the object, wherein each of the location values are associated with an angular rotation value based on a 

rotation of the object about a rotational axis. A profile of the object is generated based on the calculated location values. [Figure 2] 
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   6)NAKAGAWA, Wataru  
 

(57) Abstract : 

A washing machine (1), capable of inhibiting malfunctions of a driving mechanism (8) used for causing a washing drum (3) to rotate, 

the washing drum (3) rotating in such a manner as to intersect the vertical direction (Z). The washing machine (1) comprises: the 

washing drum (3), rotating in such a manner as to intersect the vertical direction (Z); a rotation portion (6), provided with a plurality of 

recessed portions (6C) arranged along the rotation direction (K) of the washing drum (3), so as to be connected to the washing drum 

(3) in such as manner as to rotate as one; a locking portion (18), locking the rotation of the rotation portion (6) by being inserted into a 

recessed portion (6C). In the washing machine (1), a screw nut component (35) threadedly connected to a threaded shaft (32) and 

connected to the rotation portion (6) moves along the axial direction of the threaded shaft (32) as the threaded shaft (32) rotates, thus 

causing the rotation portion (6) to rotate. The clearance between the locking portion (18) in a state of being inserted into a recessed 

portion (6C) and the rotation portion (6) is less than that between the threaded shaft (32) and the screw nut component (35). Drawing 

of Abstract: FIG. 3 
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(57) Abstract : 

Abstract: A computer-implemented method for determining a micro-momeni value. The method includes receiving, via a network, 

customer data associated with behavior of a plurality of customers. The method includes determining, via one or more pro -cessors, a 

signal of a click rate through domains based on the customer data, and detenmning, via the one or more processors, a radian rate per 

channel based on the customer data. The method also includes determining, via the one or more processors, a conversion rale based on 

the signal of the click rate through domains. The method also includes determining, via the one or more processors, a micro-moment 

value based on the radian rate per channel and the conversion rate. 
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(72)Name of Inventor : 

   1)FADLI, SAMIH  
 

(57) Abstract : 

Abstract: A universal identification graph algorithm connects identities across computing devices and digital channels to one 

customer. The universal identification allow marketers to engage customers with relevant brand experience as they move between 

devices and across all digital channels. The universal identification graph algorithm enables mapping of a customers journey across 

multiple, different identifications, allows deep personalization based on behaviors, habits, and preferences across the entire customer 

journey, helps create a more comprehensive customer profile lo enable marketers to larget the customer with relevant content at the 

right time and through the right channels, and also provides the customer with the ability lo quickly opt out. 
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(31) Priority Document No  :62/245,230  

(32) Priority Date  :22/10/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/048639  

:25/08/2016 

(87) International Publication No  :WO/2017/069849  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM Incorporated  
      Address of Applicant :Attn: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121- 1714, USA 

U.S.A. 

(72)Name of Inventor : 

   1)RICO ALVARINO, Alberto  

   2)CHEN, Wanshi 

   3)XU, Hao 

   4)VAJAPEYAM, Madhavan Srinivasan 

   5)GAAL, Peter 
 

(57) Abstract : 

ABSTRACT HARQ AND CONTROL CHANNEL TIMING FOR ENHANCED MACHINE TYPE COMMUNICATIONS (EMTC) 

Aspects of the present disclosure provide hybrid automatic repeat request (HARQ) techniques for enhanced machine type 

communication (eMTC). In one aspect, a method is provided which may be performed by a wireless device such as a user 

equipment  (UE)  for  determining  a  HARQ  ID. The  method  generally  includes determining a HARQ ID based, at least in part, on 

a coverage enhancement (CE) level, and performing a HARQ process timeline based, at least in part, on the determined HARQ ID. 

Another method is provided for determining a subframe to transmit feedback. The method generally includes determining at least one 

subframe to transmit a physical uplink control channel (PUCCH) to acknowledge one or more downlink transmissions based, at least 

in part, on availability of uplink subframes following one or more downlink subframes carrying the downlink transmissions to be 

acknowledged and transmitting the PUCCH in the determined at least one subframe. REFER TO FIGURE 10 
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(54) Title of the invention : MESSAGE AUTHENTICATOR GENERATION DEVICE, MESSAGE AUTHENTICATOR 
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(57) Abstract : 

A message authenticator generating apparatus (10), for each integer i, taking as input a key K and a value m[i] which is generated 

from a message M, calculates a value c[i] by a block cipher E.  The message authenticator generating apparatus (10), taking as input 

the value c[i] for each integer i, calculates a value w[l], a value w[2], and a value w[3] each maintaining the randomness of the value 

c[i].   The message authenticator generating apparatus (10), taking as input the value w[2] and the key K, calculates a value K by a 

function e which is a substitution function if the key K is fixed, taking as input the value w[l] and the value K1, calculates a value c by 

a block cipher E, and taking as input the value w[3] and the value c, calculates an authenticator T by a function d which is a 

substitution function if the value w[3] is fixed. 
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(57) Abstract : 

Disclosed is a self-test device and method for assessing the functional performance of a reader device that is configured to interface 

with a wireless sensor. The self-test device may be configured to analyze the accuracy of a signal transmitted from the reader device 

or the accuracy of a signal received by the reader device. In one embodiment, the reader device may be configured to engage the self-

test device to allow the reader to transmit a signal, such as a short pulse of energy or a short burst of radio frequency energy to cause 

the self-test device to output a resonant signal. The self-test device may receive the transmit signal from the reader and evaluate it 

against predetermined values. The evaluated signals may be used to assess the accuracy of the transmit signal of the reader device to 

identify potential calibration issues and initiate remedial action by an automated system or human intervention if needed. The self-test 

device may be built into a docking station where the reader is placed when not in use. (FR)Linvention concerne un dispositif dauto-

test et un procd permettant dvaluer la performance fonctionnelle dun dispositif de lecture qui est configur pour servir dinterface avec 

un capteur sans fil. Le dispositif dauto-test peut ªtre configur pour analyser la prcision dun signal transmis par le dispositif de lecture 

ou la prcision dun signal re§u par le dispositif de lecture. Selon un mode de ralisation, le dispositif de lecture peut ªtre configur pour 

amener le dispositif dauto-test   permettre au lecteur de transmettre un signal, par exemple une courte impulsion dnergie ou une courte 

rafale dnergie radiofrquence, pour amener le dispositif dauto-test   produire un signal de rsonance. Le dispositif dauto-test peut 

recevoir le signal de transmission provenant du lecteur et lvaluer par rapport   des valeurs prdtermines. Les signaux valus peuvent ªtre 

utiliss pour estimer la prcision du signal de transmission du dispositif de lecture afin didentifier dventuels probl¨mes dtalonnage et 

dinitier si ncessaire des mesures correctives par un syst¨me automatis ou une intervention humaine. Le dispositif dauto-test peut ªtre 

intgr dans une station daccueil o¹ le lecteur est plac lorsquil nest pas utilis. 
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(57) Abstract : 

SYSTEMS AND METHODS FOR TRIGGER-BASED MODIFICATION OF PRIVACY SETTINGS ASSOCIATED WITH POSTS 

ABSTRACT Systems, methods, and non-transitory computer-readable media can identify a post to be published via a social 

networking system. A privacy schedule for modifying a privacy setting associated with the post can be determined. A trigger to 

modify the privacy setting associated with the post can be detected. The privacy setting can be modified based on the privacy schedule 

when the trigger is detected. Figure: 1 
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(57) Abstract : 

ABSTRACT SCREEN RELATED ADAPTATION OF HIGHER ORDER AMBISONIC (HOA) CONTENT Systems and techniques 

for rendering audio data are generally disclosed. An example device for rendering a higher order ambisonic (HOA) audio signal 

includes a memory configured to store the HOA audio signal, and one or more processors coupled to the memory. The one or more 

processors are configured to perform a loudness compensation process as part of generating an effect matrix. The one or more 

processors are further configured to render the HOA audio signal based on the effect matrix. 
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(57) Abstract : 

The invention relates to a turbine blade (10) comprising a platform edge surface (17) including an ultrasonic wave scattering feature 

(20) comprising surface irregularities adapted to alter a reflection path of an ultrasonic pulse wave. Fig. 2 
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(57) Abstract : 

The present disclosure is directed to an improved energy storage device having a housing with one or more side walls that define an 

internal volume. The side walls include a bottom side wall and a front side wall having an air inlet and outlet. The energy storage 

device also includes a plurality of cells arranged in a matrix within the internal volume atop the bottom side wall. Further, the cells 

define a top surface. In addition, the energy storage device includes an airflow distribution network configured with the air inlet and 

the air outlet. Moreover, the airflow distribution network is at least partially sealed from the plurality of cells (e.g. at the front side 

wall) so as to reduce temperature variability across the cells when external air is provided through the air inlet. Fig. 1 
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(57) Abstract : 

Embodiments of the disclosure generally relate to evaporation sources used for physical vapor deposition of material onto substrates 

and more particularly for controlled coating of large substrates, such as vacuum deposition of selenium on flexible substrates. In one 

embodiment an evaporation source for depositing a source material on a substrate is provided. The evaporation source includes a 

crucible having a base and a first plurality of walls surrounding an interior region of the crucible. The crucible further includes a 

supporting ridge extending inwardly towards the interior region. The evaporation source further includes a lid disposed on the 

supporting ridge, the lid including two or more adjacently positioned sheets, where each sheet includes a plurality of openings formed 

therethrough, and the plurality of openings in each sheet are not aligned with the plurality of openings formed in an adjacently 

positioned sheet. 

  

No. of Pages : 47 No. of Claims : 15 



The Patent Office Journal No. 12/2018 Dated 23/03/2018                                    10935 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847009773 A 

(19) INDIA  

(22) Date of filing of Application :16/03/2018 (43) Publication Date : 23/03/2018 

  

(54) Title of the invention : HOMOGENEOUS LINEAR EVAPORATION SOURCE 
 

  

(51) International classification  
:C23C 14/24 

(2006.01)  

(31) Priority Document No  :62 / 208,417  

(32) Priority Date  :21/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2016/001196  

:19/08/2016 

(87) International Publication No  :WO/2017/033053  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FLISOM AG  
      Address of Applicant :129, Ueberlandstrasse, Duebendorf, 

8600 Switzerland 

(72)Name of Inventor : 

   1)RUTH, Marta  

   2)PFEIFFER, Reto 
 

(57) Abstract : 

Embodiments of the present disclosure generally relate to evaporation sources used for physical vapor deposition of material onto 

substrates and more particularly for controlled coating of large substrates, such as vacuum deposition of copper, indium, gallium, 

selenium, tellurium, cadmium, or zinc on flexible substrates. Embodiments disclosed herein are able to control the evaporation rate of 

the source material during processing so as to obtain a uniform deposition across the width of the substrate as the complete length of a 

roll-to-roll substrate is moved past the evaporation source during processing. 
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(57) Abstract : 

ABSTRACT STENT GRAFT Stent graft consisting of a stent (1) comprising a plurality of ring segments (3, 4) having a meandering 

configuration arranged side by side and connected with each other by connecting webs (6), and at least one membrane (2) covering the 

entire outer side of the stent (1), being wrapped inwards around the ends of the stent and fixed between loops of ring segments (4) and 

connecting webs (6) that join the adjacent ring segments (3, 4) with each other, wherein the membrane (2) is fixed between at least 

two loops of the second ring segment (4), viewed from the ends of the stent (1), and the connecting webs (6) to the neighboring 

terminal ring segment (3). [FIGURE 1] 
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(57) Abstract : 

Abstract A safety catch device (1) for an elevator system (2) comprises a movable braking element (5) that can be adjusted for a 

braking procedure in a pressing direction (11) towards coun¬ter surface (9). In the assembled state, a rail (3) is arranged between the 

braking element (5) and the counter surface (9). Hereby, a guide arrangement (44) is provided for the braking element (5), which 

comprises a guide surface (45) and an individual guide roller unit (43). The guide roller unit (43) interacts with the guide surface (45) 

in such a way that in the event of an adjustment of the braking element (5) occurring in a brake action direction (22), adjustment of the 

braking element (5) likewise occurs in the pressing di¬rection (11). The pressing direction (11) is respectively perpendicular to the 

brake action direction (22). The guide roller unit (43) rolls on the guide surface (45) during the braking procedure, and the guide 

surface (45) is configured such that a transformation of the ad¬justment of the braking element (5) occurring in the brake action 

direction (22) results decreasingly in the adjustment of the braking element (5) occurring in the pressing direc¬tion (11). The invention 

also relates to an elevator system (2) comprising a safety catch device (1) and a method for braking an elevator car (4) that can be 

carried out with such a safety catch device (1). (Fig. 2) 
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(57) Abstract : 

A detector configuration for use in a free space optical (FSO) node for transmitting and/or receiving optical signals has a plurality of 

sensors for detecting received optical signals. The system may be configured to modify or alter the light at the plurality of sensor to 

optimize different system functions. FIG. 2 
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(57) Abstract : 

ABSTRACT WASHING MACHINE A washing machine (1), capable of preventing surrounding components from being damaged by 

components of a driving mechanism (8) used for causing a washing drum (3) to rotate, the washing drum (3) rotating in such a manner 

as to intersect the vertical direction. A rotation portion (6) is connected to the washing drum (3) in such as manner as to rotate as one. 

A screw nut component (35) is connected to the rotation portion (6) and threadedly connected to a threaded shaft (32), and moves 

along the back and forth direction (Y) as the threaded shaft (32) rotates, thus causing the rotation portion (6) to rotate. A bearing 

portion (31) bearing the threaded shaft (32) in a rotatable manner is fixed on a base portion (30). A detected portion (52) arranged on 

the screw nut component (35) and used for detecting the rotation angle of the rotation portion (6) is detected by sensors (36). A 

rotation-stopping protrusion (51D) arranged on the screw nut component (35) is incorporated into and formed on the base portion (30) 

and a limiting portion (38C) linearly extending along the back and forth direction (Y). 
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(57) Abstract : 

COMPOSITION FOR SURFACE-TREATING SINGLE-SIDE-PLATED STEEL SHEET, SURFACE-TREATED STEEL SHEET 

USING SAME COMPOSITION, AND METHOD FOR SURFACE-TREATMENT USING SAME COMPOSITION Provided are a 

surface-treating composition for a single-side-plated steel sheet, a steel sheet surface-processed by using same, and a surface-

processing method using same. Particularly, the surface-treating composition includes: an acrylic-urethane copolymer resin (A); a Si-

Zr-Ti based organic-inorganic hybrid additive (B); and a solvent, and satisfies the following Formulas 1 and 2. [Formula 1] 0.3 < 

[A]/([A]+[B]) < 0.7 [Formula 2] 20 wt% < [A]+[B] < 70 wt% (In Formulas 1 and 2 above, [A] and [B] represent the content (wt%) of 

A above and the content (wt%) of B above, with respect to the total amount (100 wt%) of the surface-processing composition, 

respectively.) 
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(57) Abstract : 

BEND-OPEN PACKAGE AND METHOD FOR MANUFACTURING BEND-OPEN PACKAGE A bend-open package includes a 

sealant without unsealing an opening until the package is bent to a predetermined bend angle or less to prevent leakage of the content 

in a package body. A method for manufacturing the bend-open package includes preparing a sheet member (20) for a bend-open 

package (10A), including in sequence, (a) forming cuts (23) in the surface of a sheet base (200), and (b) press-bonding sealants (40) 

press-cut from a sealant base (400) to the surface of the sheet base (200) to cover the cuts (23). The steps include embedding a 

periphery (40b) of the sealant (40) in the surface of the sheet member (20) by a predetermined depth (D1), and forming a protrusion 

(24) having a height smaller than a thickness (E1) of the sealant (40) protruding outwardly from the surface of the sheet member (20) 

along the entire periphery (40b) of the sealant (40). 
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(57) Abstract : 

SEPARATION/PURIFICATION APPARATUS Provided is a preparative purification apparatus capable of adjusting a mixing ratio of 

a mobile phase and an elution solvent contained in a solution to be collected. By the preparative purification apparatus which includes 

a liquid feeding unit which feeds an elution solvent to an inlet of a trap column; a flow path switching unit which selectively connects 

an outlet of the trap column to one of a waste liquid flow path or a recovery flow path; a liquid feed amount measurement unit which 

measures an amount of the elution solvent fed to the trap column by the liquid feeding unit; and a flow path control unit which 

performs a control such that the flow path switching unit is connected to the recovery flow path at a timing when the amount of the 

elution solvent fed to the trap column reaches a predetermined initial waste liquid amount, and thereafter, the flow path switching unit 

is connected to the waste liquid flow path at a timing of reaching a predetermined solution recovery amount. 
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